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MOTIONS RE: ANNUAL REPORTS
OF THE INDIAN AIRLINES 

CORPORATION AND THE 
AIR-INDIA INTER­

NATIONAL CORPORATION.
Mr. Deputy-Speaker: Now there are 

a large number of hon. Members who 
want to participate in this discussion. 
Separate motion^ have also been 
given. What time shall we fix for 
each hon. Member? For the Mover, it 
may be 20 minutes.

Shri D. C. Sharma: (Gurdaspur):
Whenever I raise a discussion a large 
number of hon. Members would like 
to participate in it. This is nothing 
new.

Mr. Deputy-Speaker: 1 have en­
quired from the hon. Member whether 
he will be content with 20 minutes. 
Instead of giving me an answer he 
has said so many things.

Shri D. C. Sharma: I submit that
you may kindly give me 25 minutes 
at least.

Shri Ram Krishan Gupta (Mahen- 
dragarh): I have also given notice of 
a motion. 25 minutes may be given 
to me also.

Mr. Deputy-Speaker: If both the 
Movers take 25 minutes each, and if
I give the co-movers 15 minutes each, 
there will bv no time for the reply!

Shri Ram Krishan Gupta: I have
also given notice of a motion.

Mr. Deputy-Speaker: If he is also
a Mover, I would restrict the time to 
20 minutes for the Mover and 10 
minutea for each hon. Member who 
follows.

Shri D. C. Sharma: For the prime
Mover, you have already given 25 
minutes.

Mr. Deputy-Speaker: Both equally
are Movers.

Shri D. C. Sharma: It i* with a
feelings of pride that I rise to ini­
tiate this discussion. I beg to move:
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“That this House takes note of 
the Annual Reports of the Indian 
Airlines Corporation and the Air 
India International Corporation 
for the year 1958-59, laid on ihe 
Table of the House on the 21st 
December, 1959.**

I think one of the wisest things that 
our Government has done in free India 
is the nationalisation of air transport 
in the country. This decision is going 
to have very far-reaching effects, and 
without being offensive to anybody,
I would submit that all kinds of 
transport in this country should be 
nationalised. This is in the fitness of 
things. The railways are already 
nationalised, and I believe that our 
inland water transport and other 
transport services will have the same 
future. I feel that this nationalisa­
tion has resulted in the regularity of 
service conditions in our country. It 
has k\l to better service con­
ditions in our country It has made 
our services, whether inland or over­
seas, a byword for efficiency. This 
thin*' would never have happened if 
these services had continued to be 
under private management. The sit­
uation at that time was scry different 
from what it is now. Moreover, no 
private company can cope with the 
everchanfiing picture of air transport 
in this world now They cannot pro­
vide funds for it and they cannot 
provide active help for it. Therefore, 
I congratulate the Government on 
having taken this decision. But I find 
one thing which is very depressing, 
and it is this. The Indian Airlines 
Corporation and the Air-India Inter­
national are looked upon a* two 
children of the same parents, but 
children who are not ro ’rt/* tr* have 
any collaboration with each other. 
After going through these reports, I 
find that both of them live in 
separate compartments and that 
the one does not share with the other 
its results, its experiments, its good 
fortune and it* goodwill This is a 
▼ery unhappy state of affairs.
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In  England there are the British 
£uropean Airways and the BOAC. I 
find that they are two separate wings, 
but they are working in a very happy 
and hearty collaboration with each 
other. I have before me the annual 
report and accounts of the British 
European Airways for 1959-60 and in 
that report, a very good point has 
been made that there should be active 
collaboration between these two wings. 
I am sorry to And that in these four 
reports which I have read, nowhere 
it has been said that there is an in­
terchange of scientific date, an inter­
change of knowhow or interchange of 
any oth^r kind between these two 
corporations. I believe that this is not 
a tfood thing for the efficiency of our 
air transport in this country.

Another point is this, I think it is 
for the first time that I am initiating 
a discussion on this matter. Perhaps 
.somebody else might have done it be­
fore, but my feeling is, it is for the 
first time that I am raising a discus­
sion on the reports of these two cor­
porations. This shows that our Minis­
try does not want the Parliament to 
take a more sustained interest in this 
venture of ours. If one were to read 
the House of Commons debates, one 
would find that the House of Com­
mons takes a very lively, sustained and 
continuous in tru s t in air transport. 
But here I find that our interest is 
only sporadic. Of course, we take in­
terest in the form of questions and 
other things, but beyond that, we 
leave these corporations to look after 
themselves under the auspices of the 
directors and the Minister in charge 
of civil aviation.

I would also submit that our coun­
try is not so well provided with money 
and we cannot have our civil air 
transport and defence air transport as 
two separate entities, as we are doing 
°ow. They may live as two separate 
entities for some time, but the one 
should be able to merge with the 
other at a given time of emergency. 
Our civil air transport should be
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ready to merge itself into the defence 
air transport at any given time of 
emergency. I  find from these reports 
that the defence services have their 
own problems, a3 our civil air trans­
port has its own questions to answer. 
But the two never come Together or 
if they come together, they do so in 
a secret fashion, in fashion of which 
I do not approve. I believe that this 
is not conducive to the development 
of air transport in our country, be­
cause air transport is going to play a 
very important part not only so far 
as civil operations are concerned, but 
also so far as defence operations are 
concerned.

Moreover, I think almost 12 years 
have passed and in one of the reports 
it is said that the corporation is #oing 
to enter upon a new phase, a new 
stage of development. I am very 
happy to read that sentence. But I 
would suggest that a parliamentary 
committee should be appointed to go 
into the working of both these bodies 
and to suggest ways and means of im­
proving them and of bringing about 
more collaboration between them. I 
And that in other countries the ques­
tion of air transport is always kept 
under review. It is done very often 
by the Parliament there. Here the 
whole thing has become departmenta­
lised. The whole thing has become 
something like a department into 
which you cannot get any new ideas. I 
think departments are good fn a Way, 
but these departments should some­
time* have the advantage of advice 
from some outside agency, advice 
from technical persons and also from 
non-technical persons. Therefore, It 
1« necessary lh a t now we must have 
a parliamentary committee to go into 
the question of air transport, whether 
ft is inland or overseas.

I say thig from this point of view 
It is true that Indian Airlines Corpora­
tion has shown a small profit this 
time. I am very happy to And that 
The Air-lndia International has also 
been showing some profit these years.
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[Shri D. C. Sharma]
Of course, profit is not the sole motive. 
But nobody would deny that these 
commercial utility services must 
justify their existence by showing 
some kind of profit. In the British 
European Airways I find that the net 
profit earned during a year is 12 per 
cent. I do not know what precentage 
of profit w£ are having. I think it 
will require so many years to wipe of 
the loss that we have suffered all 
these years, it will require so many 
years for us to pay back the loans. 
Both our corporations are living upon 
lioans, subsidies and things of that 
kind. I do not object to that. But I 
feel that this problem has got to be 
studied^ that they must be made pro­
fit yielding oncerns in some way or 
the other.

16*14 hrs.
[Shhi J a g a n a t h a  R a o  in the Chair]

So far as the staff is concerned, I 
do not know how it is recruited. I 
do not understand how the staff, staff 
of all kinds,—operation, traffic engi­
neering, finance, audit, stores and sup- 
p l i< s u r fa c e  transport, catering and 
canteen, general administration etc.— 
arc recruited. But I must admit that 
since both these corporations have 
become autonomous bodies I have 
been hearing so many complaints 
about the appointment of officers at 
all levels.

Shri V. P. Nayar (Quilon): In­
cluding the highest.

Shri D. C- Sharma: I do not want
to say anything harsh because I feel 
proud of this Corporation. But I can­
not help saying that the policy of this 
Corporation, so far as appointments 
arc concerned, has not been, like 
Caesar’s wife, above suspicion. There­
fore, I would suggest that something 
should be done in order to have a 
contented and up to date and up to 
the mark staff. How that can be 
done, I leave it to the Minister to 
find out Of course, I will give my
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suggestions when I make my conclud­
ing remarks.

So far as staff amenities are con­
cerned, I do not think we can con­
gratulate overselves very much. I was 
talking about appointment of staff. 
You will remember, last time there 
was a big strike, and that strike cost 
us several lakhs of rupees. That 
shows that there was something un­
healthy, so far as the relations of the 
staff are concerned, with the Corpora­
tion. It always happens when you do 
not follow particular rules or regula­
tions, particular norms, when you are 
appointing staff.

When I think of the Indian Airlines 
Corporation, I find it is mostly an out 
of the date service. Look at the num­
ber of Dakotas that they have. Of 
course, our Minister will get up and 
say “Oh! these Dakotas are giving 
good performance”. Everything gives 
good performance according to them. 
But, the fact of the matter is that I 
want our Indian Airlines Corporation 
to be up to date in this matter. We 
should not suffer in comoarison with 
other countries in this matter.

Shri Narayanankutty Me non
(Mukandapuram > An all jet ser­
vice.

Shri D. C. Sharma: Of course, so
far as Air India International is con­
cerned, I think we are not suffering 
so much from out-of-datedness. But 
u e very much b 'hind . . . (Inter­
ruptions). 11 the hon. M inuter
pleases, he can listen to me. If he 
does not want to listen to me, he may 
go out. I will be able to carry on 
much better in that case.

I was submitting that we are very 
much behind other countries, go far 
as our internal airlines are concerned. 
Other countries are thinking of super­
sonic aircrafts. Where are we? At
the same time, otiur countries are
thinking of self-sufficiency, so far as 
production of these aircraft is con­
cerned. Where are we? We are
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making only experiments and alter 
a year or so wc learn that those ex­
periments have not been so success­
ful. So, the problem is this. We 
should be self-sufficient, so far as 
production of aircrafts is concerned, 
and I believe that something has got 
to be done about it.

Then I do not find any provision 
made in this report for research. Re­
search is very very important, espe­
cially research with regard to flying 
operations, ground operations and 
management techniques. All the pro­
gressive airlines in the world hove 
research wings and they carry on re­
search in all these fields. But I do 
not find any research being done here. 
I think we are living in an age which 
has no validity today.

At the same time, I would say that 
our publicity—I do not want to refer 
to that doggerel which was once ad­
vertised—is not so up to date when 
compared with the publicity of other 
airlines. Take, for instance, the ad­
vertisements of BOAC in India.
I read its advertisements in India. 
There is the human angle in those 
advertisements, which is missing in 
ours. Our publicity is either very 
queer or very fantastic. We do not 
try to introduce the element of nor­
mality, the psychological normality in 
our publicity.

Shri Ifarish Chandra Mathnr 
(Pali): In the international compe­
tition Air-India International got the 
first prize.

Shri D. C. Sharma: The hon. Mem­
ber has got some brief from someone.

Shri flarish Chandra Mathur What 
•re you talking?

Shri D. C. Sharma: I am saying
what 1 know. I say ihe hon. Member 
has got a very good brief from the 
Library and therefore he is saying so.

I would very respectfully submit 
that our international contacts *re ex­
panding. We are having new relation­
ship with the countries of Africa and 
L*tin America. I would request the

hon. Minister that we should try to 
think out ways and means of expand­
ing our services to these countries.

Having said this, I cannot help say­
ing that our Air India International 
has earned a good name in the inter­
national field and we all feel very 
happy about it. The Indian Airlines 
Corporation is also doing well. But
I am afraid of the competitions that 
we have got to face in the future. 
Shall we be able to face the competi­
tion from other countriep? Unless 
we set our house in order, unless we 
try to introduce new techniques, new 
aircraft and new management, I think 
we would lag behind. Our pilots are 
a wonderful lot and they have done 
very good work. But up-to-date 
pilots being put in charge of out-of­
date aircraft does not augur well for 
the future. Our first rate pilots should 
be put in charge of up-to-date and 
first rate aircrafts. Then alone will 
India be able to maintain her 
position in the world of competition, 
which is a very very ruthless one, a 
world which is moving very fast, a 
world which is not going to be tender 
to India or to her Air-lines Corpora­
tions

Mr. Chairman: Motion moved:
“That this House takes note of 

the Annual Reports of the Indian 
Air-lines Corporation and the 
Air-India International Corpora* 
tion for the year 1958-59, laid on 
the Table of the House4 on the 
21st December, 1969.'’
*ft ijcff Sir. I beg to move:

“That this House takes note of 
the Annual Reports of the Indian 
Airline* Corporation and the 
India International Corporation 
for the year 1969-60, laid on the 
Table of the House on the 14th 
December, I960 ”

toR tr i w w  **r *an  nFr 
W t i / r  w tenr * m r  fr ftp
w m  9V ^  ffinrr tfrr-
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[*ft n v r ^ r  »j^r] 

t t  $  *r? s f t O T v t f i w f t
*ft sprft ^  ^ rrrf % flrcfr >ft fa^nsr
%  * f * f  t ,  3*PfiT ?frT3rr*f f a t f t  >ft 
y r t t  5Trwv lr M l -  t f t  f ^ i s r  Ir v * r  ^
$  1 ? *t%  i f  #  s t  src? * f t

v  w -fr  ^ r r  % i ^r^t
?ro? f a t f t  >ft *j ?*k  ^  T T T f^ r  ^ r

|  *r*r% fatr xrzn f a r .
t  ^n? T ftnrr ?r>? f o r ?  $ i 4' ?*t

j t r t  ipt rrrt? in ^ r  w n  v rv ^ r  f t
W m *  <P*tft * t  r r r t e  v r  ^ r r r r  s v * '
vth \ ^ i?rtt g i W k  * rr.^r »m

» :  ‘

“A vital factor in the financial 
results of an airline is the extent 
to which it can sell the seats it 
has on offer; the unoccupied seats 
in an aircraft can be used as a 
measure of failure. The standard 
of measurement used is called the 
Passenger Load Factor, which is 
defined as ‘the percentage rela­
tionship of passenger miles of 
available seat miles’.”

O ff *T n  IT ^ ’ T W  ^  T j:r  i  f v  
WV 7fa3TT wt* f a x  IT *m<T 
tnrc stt ijn sn rr

j p f *  *£ ? *f * t  r r v r  J T ^ f f  ir folTT ^ W T
% eft *nr f a t f t  t ft  *r w  ?r i 

% tit* «tc ssj u ^ - y . c  *r
tfV T  ? P«U[ ^ T T ^ fR < T  T I  i f f y  'fiH iT
y .t  *  «rr « r t r  v f t  ^ f f  <n
<£T® ^tTo T T  X V . ' «  «TT w k  %0 
^¥To rn fo  *?t X S  . X «tt I * » f t  f f n r  
v r  HXV-X» »T tr^T tfTJT 
v r  artx < * f z r  s ,v  31 »n  i ^  o r  
vree «ft *mw t .  ^  * n ^  
f l p r w  «• *ft  i fin n  i e r f r f t m  v t  
w h fc p r t  I t  w m  |  i 

vr w ?  t  fa  «pit
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%ft? ?ft surer v t f w  qft 3ft^
*rn?% if ^  >̂*(1

’f tg  1 ^ 1% ^
qftfrm TT̂ fr qt»ft 

vfthn: # tr  r̂f 1 4  ^  
i  ft: w  i r m  it 

q?T 1 ftrcrr*r ^
cf\T 5ft? ^FHT

s*t «rr^t tr^rr »n:f̂ ?T
if ?n^T vTt? <K̂ Pr S(fT -TT 5JrtTT

srvr $ n >  s»ft 3 7 5  #
>ft |  1

^  w  «frr w
»rm frqfe ^nr #  qrrr ^raT ^
3?nt TTq5t j^ iw  j?rr ^  ?rr?n
?rq f̂tar#5r |  1 fc fr i if f^r »m  
^ ffr 5*t<pt *rar % ttto t «rr
fa  3T?f^t, u ^ »  ^  m irro r  v r 
JWT, «rr ftp w x  ^
FTTTr̂  H 5Tdt rfr ^Tii *r,*T «TT

^jtctt 5WT 1
$*lft »rtt m tH  I  fa  *PTT 5*T

f, f a  w :  r> farft
vrq^t it %*\ ^r?T If ^ tk t ^  «sr sttitt 
wVt ^  stq;ft ti7*nxR tfr cfi *̂f 

»rm 3ft ^  qr ?rm ?fYr
qr CTln n̂T q̂ TT I A  ?»T JTW Vt 
iiT Tft f  fa  ?9T
v t ?rr^t TT <Kt»WIT % 3JTTC1
r r  ^rrr q r  £  f a  q *fr r c r  I p r t t  %t «t t w  
5 t  %Crt q^ftw  Ip r tt frt «m*w«
•pt trr ^t ?rffaT ^ fa !pn^ sTrrr^R f 
% ^ t  t o  ^  q r  ^*r o t k t  *r s j t r t  
ftqri «rt, %fn rrffa t»*r if 
$1% v t v t f w  fa  v fh rfW f v t 1 
«<t era «nt ift T ^ rf ^t?ft 1 1 r»ftrn
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v wffrr «p̂ rr fa 5* vrn vt
tu t*  fe*TT VP3[ 1

f<rti *r anra vi vt fro  fa*r
ilffT I  f a  Vt fC T m  *ff 3nVt VlTfajsW
% Jrt fa in  »n>T ^ «rtr 
g 3 * i t  *rk ? i t ? t  fr i v  vt^wt £ 
fa vpt% ^ ttft *  vt srnj 1 v  
5? VFT rr^T'T *1? Tin jf fa  in£t rr+ 
^rfaT f, fav*r ir*r *r^ tvfav  
v ^ r  vt v tw r  *mt |  i 

rfmft SlrT ^ HfT VJFVT WTT 
;*TT fa  ifT JiTn-fpT fa*  Vt Tr» tffo
ir«ri itv t fa*rv *T3>ittt 
^  5fT?T vt £ fa ?V ViV% tj % 
fa\r ',7r=rarjR v  iw ^ i vr <*v vv#t 
spTitf srifT vtjpnfr trir: *rrfa*ri %
^fan VT <«? v t 7: T W t rJTt
v* * V  ■sr.sft fan *  1 55: v t i

«P*R nift f, I FTT3-T WTO -tW-T 
* vr favr tr̂ r ftm ? vrSr̂ t ^rrf 
vt 1 fsmrr 5r*i*rr v% vvt fvn vr 1 
vir 'fn  fascfr*r fa  Wisr *fra;ffa v f t  

5* *1=T fir v t t  v?n : vv vf. ^
ft* f  :V ft-TT ff V>T 7.rm »T CTpr *r*R
v f  ?<kt -35 vt v v r f. fa qsrfcpr 
V Vf 'T M  V* f-T ff 7V >  »JTrfaTV 
vt 'ufatft ft, vr fn rs p f *t jfrp r  
t f f m  t  i t o  qrfv»nv7 v t *«r*n 
v n fa rv  h =r<fi fa<n  vrai fvwvt 
faar vpn v.%* 1 w jw t vnpft 

v  ?v j? Vi* *r% |  # ?jt finr 
«it f r r ^ r r s  v r  fa r  vr*  ff fa  o f  
*£^zfr '■mi’ttMn t  jprfaor <pmwsn 
n(f ft m m*ft $ 1 it? w  upr jrrwr 
It fv r t - x  A  t r  5 *rr f a  <r*fr ' f i r f r  r * 7  
«Rtf  T fv * T iff 7*1 vr t t  frqfte ft 
n  ,*•: fr^iT fanr kpj nV f*ror-
fa^f TT ITTT fa«7 V I 4 an tin
r ’ln r r  <f? ryr j  f j f f a  an f*rm  

t  *5 *rv *r ff 1 r r  >rm*r *f
37«(Ai) LSD -4.

Air-India International 
Corporation 

5»nro ĵ rwT v  vt t i  ^5^ ^ jp.-jvsn
1 1 o rr in  arrvf iw  ijvnrarr r^ ri

S «ft ?*r vrft fw v .ito  wnWt 
iftr fir ^ rf otitt vnr ttvt
T hrr 1 %’i w ,* r srnff * 1  afr fa  #*r 
wnO1 *$i, ?*r friti ir vt fa r fan 
»m  t  *»>r arf x r t  *  t  :—

“Although the trend throughout 
the world towards mergers, con­
sortiums or revenue pools will, to 
some extent, relieve competitive 
pressures, the fact remains that, 
backed by their respective Gov­
ernments, the world’s airlines by 
and large provide a total capacity 
on most routes far in excess of 
the demand. With the exception 
of peak seasons on special high 
density routes like the Atlantic, 
load factors are likely to be un­
economical ly low over many 
routes. The addition of large 
fleets of high capacity jet trans­
port planes will aggravate the 
situation/*.

v? *tft >f% TsfaR vtfV |  fa anr

#r  fc *rtr ffprftaH t i  y n w i 
w tt t  ?ft jrK̂ fi wn jv tt

?rtfar v? ^ f a  p r  v w  ^  # e
TT 1 *fr 

wsft ^  f a  r r  w i t  bstvt

«nn  ̂ <ftr t*ttv f«wn ift 
fam amnn i

r»fa w r  cr, f a  4 tr  f i t !  h t r  
trwfrf A frav ip »rr*r% t^ rt v fs r  
1 1 v f r  jnrtfr* *nr -*ft ^ i q ifnm ik  
if -*ft htj ijwm v u n  <wr *rf*K T*r w w
m  WIV JfT MT*T̂t«T VWft % IV
tnrvhn ^  vptt v wvtt vt. fan vt i 
w m  v f v t fa  w t f?tf «»*ft ’nN hr 
i  fa  i v *  f f tv t  i z t ^ v w  v W t-  
t«pr«ftr#ftw (fcvnmf* vtrfttv^ 
frni vt v m  A itf w to  vt faqi vtv i 
f t  w i t  |  f a  «nv 9W ffV ftv  % f »  if



13731 Motions re: APRIL 25, 1961 Annual Reports 13732 

['.ft Ull'PT T<f] 
"f r) �'t � � � ��r "J"'to ifr., rn 
if � � �  "3'if� ll'�1: llfi\ f�r � I 
tl' lfr. •Tl"I' I'� lfi"i.m , r..; n" m 
� �� ;;z:rm slf� � I WT7- ,;rM �" 
,Rf �� lfi) funiir i �fir.If 
f� � int�.� �  ;n:it (fl mq� 
1fg "'1.f iti<: �r,fr �T'TT nr. ,Wt ii' � 
1'iT1f � it; �-it � � �f.fi:rr�r -frir .. 
� m fif:<J;;r lTro foi;ir � I � it 
fl, t'ft <i :;fl' j 1l ITTif t Xfllfi 7Tif,fT 

� � I 

� <f1f. ii:lfT t.f�r ��� 
lfi'T �"' i � � 'l7 n:���'1 � ­
imf � · " c;  �r 'fT ifr·:r � r.fflf..; � 
<'flr, �f� � ;;Tt".ir '-i=r,qrh.,., lf.1 
�Fl t '.3'� � 'TT ":�::f�"f �-f-lff•1 • ·> 

t ,  r; �  f;'ll.T 'TT ifr•1 � I �� <TR �"l'T�T 
lf� .-r.; 1'-f. P.Ri lt'TT f <f.' �T �fQ?,1:l'r 
{vn;:rtr,;<'l lf.1 ,;f1'f1', .:t� �"f.':7: frm;;;r 
� � c; . ;: q-r Aflf..; fil;, lfT "3"f'ii 
�,m:;r =i7.fm pn ;;r.rflf. �f� � 
� �qft�··i ;,:1 -1{1q'T "ft"{ 'li<fH 
-,� �T q'T lfAT 30 . ,._, �T I � 
,;fM � �T JTlf,"� ! f� \:flt7 �� 
ffl � �T ft ffi l�lf � 
{Tiff � I ll. � �T � i f� 
� � !flffaj"'�r lr.l �R t �­
Cf� 1fT � ! � � tfUTin 
,0e(��•1 � �T �T �,n � I qft 
'-""" � lf� m �tr � fit: ;;nn� � 
tf '1'1ff l'�;rn;ra 1r.1 i:,'n � ·.ft 
� t. � lff ;rqm t m � �  
� tmr i �"'., tfq"IR n:irn:r� 
lfil(\111'41., � f't7 ffl � � 
�T t. ·�t m CITfflf � l 
-it·� t'f f,,ni in If� q "'1 <n: � 
lffll'1f � <ii tt-Tfmr 'fffr f"' �-.: 

� ' •:. . 
�, ffl am,rf � . � � I{., � 

� tii � � {7ffl � 

of the Indian Airline, 
Corporation and the 

Air-India lnternaticmnl 
Corporation 

�� lfif?'."l t:!;fflc � Rl"ri· t , .. irt 
'Wf � .fty t "� � il ¢. �i 
cr.r r� �{ � r.- (� 

rpn: � if,I ._,(l'>�H" it; � RTqi lfiT 
,ijf,f,141�1 � � AilfT 'TlfT I � 
s:i��c � � � f1filff im 
�5R� f <Rf 'TlfT ITT <:'l'1fTlf R Ai if;T 
>fr fi'.f. if.rt!' it �  ,n � � � 1:llf 
f ;;pn �T I 1tTT lo4'A' � � 'QlT7 �� 

.,.;,. ;-.. ' . l ""' � 01 1:cMi fQ'in'. �T TJT..;T n. l:ff 
� � ::ilfRT � f.:nrT jfl' � � I 
�t ;;tr� it if,:7 'f.� � �fflt� 
� t� lf:,m:� � I �ffli� if f:;r,,.n 
V,H r.°HT .fTf ?:ti' ?"fifT 'f.O,ffi'r 0:'f1T7-
,m,r .;if flf>'lff Jfnl � I l:irRif �xt' 
"J"7'f. )l"j :;i.n..,- �;; :f.( jfl<T.'f � I 

,ro.r -rr. �r >.rir� ,:r 9"?;iH i 
"37Tif7 w it lf r � ;r,Tf� ,r...f r ,{Jfm , 
,� t'lii q � $;!) i:fT �<fhr ,;mi 
m-if.r � � lf.'7;:;r -nr,1 �7 Wf'7" rxt' 
�<l� if.r i:rr.i f"flfT � lf;rJ: "'"1: f� 
� ITT � ;w.ir it �ii- i'fh- lf'7 1:� 
0:lf{';'JT{;ij �:n:,tf7�R' <f.l {�if it 
<f:'Aif 'fii rr; �;r t 1 

flf i:rR � rn 'f1: -it � 1!lfT1f 
(m f11': �� t � � :iT �  
� 'lT'i flr;:rr ,� t WT"7 T-T-tf � 
�q�..,,,.,.. �� it �  rn � 
(�c,- � lit .JrT1f ITT 1l Zf1:rfr:fT t f Iii" 
�� � � � �.fi t i irry 
� it � � ;;ft � f"' � 
ffl ik � ll'ltT � t. ' 'Q'l'r f'f'ii � 
� � � flt> � �T �i,-..,: t 
� � � � ifqq trr.f 'Wf ir 
,, It ltj I � �� � it � tjq 'ft 
�r � �""11 �V.hllc itr <i!l� 
1fir.n � I VTI"" q � �­
� lf,Wff<4t'1 if � ariiJ m {'f 

.. 

, 



Motions re: VAISAKHA 5, 1883 (S A K A ) Annual Reports 137^4
of the Indian Airlines '  * 

Corporation and the 
A ir-lndia International 

Corporation

?TTj? % 3rPTT fj?  V T  S t  4 1 ^ 1 1
v m v ff  <r T 5 * T f  m q T t

*  fa  ffw  % Jfnw  p T f  % ^rfr”  
»rqn: v t ^ t  j j t k i  v t t  *fY r 
rr^ifTj ipTtrr T T T  % ^ T t  T ? T t  I

sr^r m s  w r  an ^ tf tr  
^  q ^ t xnr f a  ’f t?  f rc r r  5*1% sre 
arM*rr f t  4  5 T  wti v t  * t H H  ^ t  4qTT 

jf * f t f a  ^ft 4 %  *r *ft  v i h ' i
•f rM l f  |  ^ v f  ir T ^ t £

f a  t o f t  s f t?  «rf*T * r r  ft 1 m r r  4  

JT?rf f a - H R  « r N %  TT*t% f a  
V *  f t  STPTfT Ti? T P T  T ^  ^ T f t  STfft 
f a  co—to  ^ sprfa
s f'K q T  f r  T T *T fi T T  f'-TO 3 °  5 r 3 R f a
fr?5% t h t  i  ;r m  >5 f ^ t t t
^rrfiT'71 if JTCRT faqT I tTTR zc?, fvVRFT 
? ft xra ft ir̂ T P. fa jjtrt n
7<TK1 T R T ?  3 > i  £3JTT T  i o
?snrr m  -  v T ^ r r t  ?'r & * f t r

f,iFr ~ m fr -r  ^rt'T? n  i ^ K t  T£> 
^f«n I IT a  'JTt fa'-TIT I? fa  ZH 3PT TT 

fa -^ rr fa q r  t p t 't t  vU  r » m  -*f» 
m r s f V  *? %  t t  ?rsgjr .-*rTt r t * m
fsHFR 'TJT'Tr I

W T fa T  it 4  f a *  v r  * 1 *  % f * w  
a m : < » n  f a  v m  p r  f r f t  v r r f t -
’ T T ^ f V I  r r ^ j j i r s R  T  V >  f t  V T  »t 
« n t  rh n  T^rsrpt f a m  x n t  ^  ^  
vir^t \ ^ ( 7. f t  amr fa  frnm  r r  f r f r  
T f l r f a f f  «r v r f n t R  5 *n r t  *t j i n r r  
V ttn fip fS P T  (ft ! * f  f *T  VPT T T

T tr !̂TT j  fa  3T?T rnfT ffown 
T T  W H  % T T ^ t *JT T O

vr t j j t t t  « t^ rrr  ^ 1 4*n fa  4%
VTTVt a’T’TRT fa  ^ tS  fo<IT {TT
^ ? v t  % r> r T ift It, * n t  ?*r^

% w r r a  sr<t r i  »» 

v r  ir<ft irnT=r *r w t t  m w f r  f i t  
*rff% % «rcr »r*V ft fa  ffan w

m  rg^ t  y m > » sT-t ^ t  x m r ^ f r  f f t  

9TRT 3TRt ?^T Jfff ?nft *jH'f«*>*i fft 'TT'Tt 
^  f t ’f f  %■ T<f*T*TM 3 Jfre i »t 3JTt7t 

^W rf% % 5R  * ^ T  VT<nT*6PT 4 ? t

f i  1 «t*n % ir*m sirret
fft »W rft t  1 «TH JTT f m t T  Jt 

fa  <f, fTT qt?ff f t  Jf 7T> JTT «TTiT 
fa rt jii^ 'ii 1

* n fa rc  *r f f a  ?<t wtt ^  

« f r r  >rt Tfl'iTH * r f» !  ^  f r « r r

f-T^ft iJH  r r ^ ^ f n ^ g i  ?«TT%c p p t  %

i r f r ^  npr v r ^ U T s r ^

sp *R!T ^7% tt «tVrt f*r?rr
«n j p  itPT  *Pr f i t  m
fcrt fa  fT^pTH ^»t 55t if 5TBt fa  TTfi- 
j f r t r ^  ? tr tc  3jmrr w  
fg^W M  £  ST'TT I f t t f T ^ r  rrr^t VI 
»TTTf»T? ?i=T3rnT i?t 'Tf'Tt f t  ^TTT 
% 5 » t t  i t  pW # * r ? w f r?  7n * w >  

f. f a  *st t t  f̂r 'T71?. Tqrrt '^tpt f?tn 
3m m  v *f ?T 'TPT IT 3ftf ^TT fa  TT
t^'+; ir*r « n r  ? r r  HTfrr flV #fa- 
^ ■ n r r  * t r  r t  w t* t HU t t  ■ ttp tt n  

■JTTTt VBBtT T^T TW  f ^ T t  VrflTT I

* n f g r  i j  ^  rT^ d r t r  ? T T f t t  T*I 

TMT HT?PTt J., f ^ rm  f^T. Tlf»TO? if
*ft m m  m  w V  m v f h r  * r^ f t  ft  *r i » t

T F T  f t  T F R  »t T T T T  ^  finrt *»! I 4  
•TTfPTT f  f a  ?H ̂  M W^TT TT n  V q 

J t f  >ft * t  T V m  Jt f a  T T T  f*t » ^ T
v t  4 e p n r r n t  fa m  arrt 1 T t i t  tfr 
p n f t  m r ^ f r  wv *n'4\ J| i n v  w -  

f e « R  % f^ T T T  it arc txz*i * m  
f r a t n  n  t m  * * n ,  -ft  b h  q r  r > i  r *  
l^ r f f  f t  f a  T(rt ? « t f t  t - n tz z  .ft 
M  arpf i f t r  f t  w  w r. ! ; 
e f v r i  «%  f« r  9, - t f t  ¥ .  </,*. ? ! w  
m m  |  i

The Deputy Mlni trr of Civil Avia­
tion (Shri Mohiod4ii)): May I rcmirtd
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the hon Member that this question of 
catering was in connection with the 
Palam air-port which has nothing to 
do with the supply of food by the 
I.A.C. or by the A.I.I.

fTjTOt? % f=r VT
nijr

jflH ’f  if % *?T fPTTT-
*tf«T %dr*r srTft fvfln srrd, f a m  ^  
v*Tfa«ff vt w r v f r  i *rft «w f *f 
7 ?rt W f f l  f v  ??, J F 1T  T  S f f f  V F T fa m
»t l i i  h£i TT-^nr T^=n t *pp: ?T=ftO
vnfaqT v^f^n VT tm  ZT'J it k 
s-rvr j"TJrrtr v r  =ft 77*t jrwrft
sfi'U, fvm ?n7«fr vt
s?<ft, 5*t s tt  vr p̂rra im^hr ^«ft aft 
«R ? *Tv‘-f % I S'Tfaq *rfr ?T5Nt^ $ 
fv *mre4t vt ^  ift ?rctvr ft
*TV<TT I  fv %£ft*T f*T*T*T VT f̂ TTt- 
SterT -ftr tt ^̂ ttjtt 3tt$, »̂tt fv 
=T fvar $ i ^ t vt mus^t vt
f t  f*m T ft fv-st ^T t VT Tff ^  
*V:*t |  I
Mr. Chairman: Motion moved:

"That this House takes note of 
the Annual Reports of the Indian 
Airiines Corporation and the 
Air-India International Corpora­
tion for the year 1959-GO, laid on 
the Table of the Hous-.* on the 
14th December, 1960”.

16.42 hrs.
RE: ORISSA DEMANDS FOR 

GRANTS 
The Deputy Minister of Finance

(Shri B. R. Bhagat): Sir, the Minister 
nf Finance had given notic* of De­
mands in respect of Orissa Budget for 
the amounts shown in column 4 of the 
List of Demands circulated to Mem­
bers.
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It is now seen that there are some 
minor discrepancies between theee 
figures and the corresponding figures 
shown in the Book of Demands.

The discrepancy has occurred on 
account of the procedural difference 
in the preparation of Budget papers in 
Orissa and at the Centre. The notice 
was issued according to our practice 
by rounding the amounts in thousands. 
According to the practice in Orissa, 
the figures are given in units.

With your permission, Sir, I would 
request that the list may be cor­
rected** according to the revised list 
which I am laying on the Table. It 
may be circulated to the Members to­
night.

Shri Nagi Reddy (Anantapur): Are 
you sure there are no other discrepan­
cies?

Shri B. R. Bhagat: Not so far.

Shri Narayanankutty Menon
(M ukandapuram): Let us see later on.

16.44 hrs.
MOTIONS RE: ANNUAL REPORTS 
OF THE INDIAN AIRLINES CORPO­
RATION AND THE AIR-INDIA 
INTERNATIONAL CORPORATION— 

Contd.
Mr. Chairman: May I know how

much time the hon. Minister would 
take?

Shri Mohiuddin: About 25 minutes.
It is a two-hours discussion.

Mr. Chairman: Shri Menon.

Shri Narayanankutty Menon: Mr.
Chairman, Sir, I join with Shri Sharma 
in expressing our legitimate sense of 
pricf • in the service of the Indian Air­
lines Corporation and the Air-India 
International Corporation, confining 
myself to paying a compliment to the 
pilots, the flight service men and the

••The corrected figures have been incorporated in the proceedings, vide 
Cols 13660—75.
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mechanics and also the compliment 
restricted tp the service of these two 
corporations.

At the same time, there is another 
side of the picture which does not 
give us enough room for feeling it a 
matter of pride regarding the work of 
both these corporations. I wish to 
confine myself to those points which 
are not at all so sweet to the hon. 
Minister. But, reviewing the history 
of the working of these two corpora­
tions I feel that these matters should 
be high-lighted in a discussion like 
this. The first point which I wish to 
place before the House is the approach 

the Indian Airlines Corporation 
about the acquisition of aircraft. The 
question of replacement of Dakotas 
had been engaging the attention of 
this House, the Public Accounts Com­
mittee and the Government for a long 
time. We found that after four or 
five y e a rs  Government could not reach 
any agreed decision regarding its re­
placement. A few years back the IAC 
purchased a fleet of Heron aircraft. 
This House has known the circums­
tances which led the Government to 
b uy  this type of aircraft, whether it 
was warranted at that time, and whe­
ther it was suitable for the IAC. The 
hon. Minister defended the deal and 
said that Heron was suitable for feeder 
flights but wisdom came six months 
later and all these Herons had to be 
sold in the international market at 
junk price. Because of this transac­
tion and the Viking transaction, the 
IAC had suffered a serious loss. I 
may tell the hon. Minister that this 
mistake which was committed in the 
face of technical advice to the con­
trary, cost us much and there was a 
serious loss. Let us not bury that 
serious loss. Much money has been 
squandered by officers who are respon­
sible for the purchase of these aircraft 
and the responsibility had io be fixed 
upon them. Tliis House should be told 
as to who was responsible and what 
action had been taken instead of tak­
ing an attitude: let bygones be by­
gones; let the purchase of Viking and 
Herons be forgotten.
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When tht* hon. Minister Shri S. 1C 

Patil came to this Ministry and touch­
ed upon this problem of replacement 
of Dakotas, he tried a hand at Fokker 
friendship aircraft and after sometime 
this type of aircraft had come in. But 
all of a sudden, even that has been 
given a go-by and new proposals are 
made by the Ministry. Now we are 
told that they arc relying upon Avro 
748, manufactured in Kanpur by the 
IAF. I have got nothing against the 
Air Force embarking upon an adven­
ture of such a serious magnitude. The 
Press reports, consistently for the last 
six months, have told us that all the 
reliance that is placed by the Trans­
port and Communications Ministry and 
the IAC upon this particular variety 
of aircraft is not going to materialise 
in the near future because there is 
something seriously wrong as far as 
the Avro manufacture is concerned. 
The Press reports have not only told 
that; they have also told us about the 
time factor involved in the flight of a 
prototype' before the actual aircraft is 
flown and these are to b<* utilised to 
replace the Dakotas and the far ex­
panding nt*ed*s of the IAC are met. 
There is something seriously wrong 
technically as far as this is concerned. 
This morning I read that all that had 
been said in the Press is untrue and 
some prototypes are to be flown and 
so on. But certain information re. 
garding these planes had also come 
which had not been contradicted by 
the compankw themselves: even in the 
matter of designing some serious snag 
had appeared and it takes a long time, 
some months, in order to correct the 
designing faults that have been found 
in the first prototype. Secondly, ac­
cording to the contract the necond 
prototype had to be flown and permit 
obtained in England by 31st July 1061. 
Could the Minister of Transport and 
Communications tell this Hou*c today 
that the second prototype would be 
flown before that date? The hon. 
Minister may laugh.

Shri Mohtoddia; What I meant 
this. It is a British company. How 
can the Member ask for a guarantee or
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[Shri Mohiuddin] 
an assurance from me whether a cer­
tain thing will be done by 31st July, 
1961? It is surprising.

Shri Narayanankutty Menon: I did
not know that the hon. Minister was 
so ignorant about the transaction. I 
was not demanding anything from the 
British Government. I was demand­
ing information because bon.
Minister was telling us that this Avro- 
748 was being manufactured for supply 
to the IAC by the IAF at Kanpur and 
that a British company had entered 
into a contract that the prototype 
would be flown by 31st July 1961 and 
theTe was also a penalty clause. A 
contract has been entered into by the 
President of India, and as representing 
the President of India, the Government 
of India and this Ministry are respon­
sible to this House. Therefore, I put 
this question to him and enquire whe­
ther that contract will be fulfilled.

Then there is another thing. Press 
reports show that there was an offer 
from the Lockheed Co. As a matter 
of fact, let mo say that I do not, in the 
first place, hold any brief for the 
Lockheed Co. But I wish to bring 
to the notice of this House that an 
offer, according to the press reports, 
has been made to the Government by 
this company I d<> not know any 
moiv details. I am mentioning only 
the press reports which say that this 
Lockheed Co. which had manufactured 
the notorious U-2 plane have made an 
offer to the Government of India to 
the effect that they will set up an air­
craft factory here for the manufacture 
of the new prototype of the Lockheed 
electra plane and that the United 
States Government will supply the 
capital without foreign exchange res­
trictions to the tune of Rs. 8 crores. 
adding that within 24 months the pro­
totype will be ready. We are not told 
that that offer has been rejected. If 
it is a fact that entire reliance by the 
IAC and the Government is being 
placed on the Avro-748. this House 
should know the progress of the manu­
facture of this Avro plane and when
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this plane will be available. This is 
so important, and because of the ex­
panding needs of the IAC it is not 
possible for the IAC to obtain the 
correct type of aircraft and because of 
the lack of proper aircraft, the ex­
pansion programme of the IAC is seri­
ously being undermined. Therefore, 
some 9erious thinking will have to be 
done on this m atter and some serious 
decision will have to be taken regard­
ing the type of aircraft to be procur- 
red, whether it is Lockheed or Ilyshin 
or Avro-748. The Government should 
take a Arm decision. Though it has 
taken a very long time, there is yet 
enough time for the Government to 
come to a decision regarding this air­
craft.

The next point that I wish to bring 
before this House has been a subject-
matter of serious discussion previous­
ly, and that is about the private air­
lines. Every side of the House will 
agree with me when I say that it is an 
anachronism in our country today, 
after the industrial policy resolution, 
after repeated assurances from the 
Government to this House, to see that 
still more and more licences and per­
mits are being given for private air­
lines to be operated in certain parts 
of the country. This House knows 
very well from the answers given by 
the Minister the story as to h o w ....

Shri Mohiuddin: May I remind the
hon. Member that this discussion is or. 
the annual reports of the two Corpora­
tions. and these reports have nothing 
to do with private operators and licen­
ces.

Shri Narayanankutty Menon: I will
show him how it is relevant. He has 
said that the IAC is not making en­
ough profits. In the reports it is said 
that the IAC is not making enough 
profits because another arm of the 
Ministry'—the Government itself is res­
ponsible for it—is giving permits and 
licences for private airlines to operate 
in certain parts of the country and 
because of such permits, these Corpo-
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Tations are not making enough profit, 
and these private airlines are being 
made an enemy of these two Corpo­
rations. That is how it is relevant in 
this context. There are so many other 
things which I would like to point out, 
but because ol lack ol timef I am not 
mentioning them. But the one import­
ant thing is this: unless the Govern­
ment changes its policy of creating an 
enemy lor its own Corporations in this 
country for the purpose of feeding the 
private airlines, whatever has happen­
ed in regard to the Kalinga Airlines 
and other airlines will continue to 
happen. Therefore, at least this year 
the Government should take a decision 
that the entire civil aviation in the 
country is nationalised and that the 
private operators be stopped from 
functioning.

Regarding aviation fuel, the Indian 
Oil Company has come into the picture 
now. It is another wing of the Gov­
ernment. The IAC and the All are 
getting aviation fuel from the private
oil companies today. But in the inter­
national market, even in the non­
communist countries in the world, 
Soviet oil which costs only 60 per cent 
less than the other variety, is being 
utilised by English companies in the 
European aerodromes. I say that a 
serious attempt should bc* made now, 
with the Indian Oil Company in the 
public sector, to import superior kero­
sene and high speed di«esel oil. The 
IAC and the All should make a seri­
ous attempt in order to find out whe­
ther superior aviation oil at lc>ss*jr cost 
would be available from the Soviet 
Union or Rumania, and during the 
course of this year an attempt should 
be made in that direction.

My next point is in regard to cater­
ing. I myself have had occasion to go 
to the Palam airport the other dav. I 
found that one cup of tea costs 12 
annas, and a breakfast costs Rs. 3.75 
You will be surprised to know that 
even at the international airport at 
Zurich, you can have a dinner, toge­
ther with the floor show and music, 
at two francs and that too in the con­
tinental style. Compare this with a
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cup of tea and lunch for Rs. 3.75 in 
the Palam airport. There is something 
seriously wrong, and I think there is 
somebody interested in it down there 
and that is why every year they try to 
justify what is going on there.

Regarding the commercial pilots 
who are train*! and whose question 
has been dealt with by this House, I 
may submit that Rs. 52,000 per pilot 
has been spent by the Government of 
India for training them and there are 
about 70 pilots now. This Ministry 
has not been able to And an answer as 
to how to utilise these pilots. This 
morning, in answer to a question, the 
Minister said that there is a demand 
from the UAR for pilots for Viscount 
service. It is a simple proposition. As 
far as the IAC is concerned, there are 
more senior pilots than are required 
and some of them can be sent to UAR. 
In their place, these pilots can be ab­
sorbed. Thus, a solution can be found 
to this problem.

In conclusion, I would submit that 
regarding all these matters, we And 
lack of thorough planning in IAC and 
All. Th<* Ministry should devote 
some more t*me, even though they 
may nol accede to Shri D. C. Sharma’s 
demand for a parliamentary commit­
tee. and try to settle the matters re* 
garding the purchase of aircraft and 
also economy.

Shri Ilartnh Chandra Matfiur: Mr. 
Chairman. Sir, I think certainly there 
is justification for our feeling proud 
about the progress which both the air­
lines are making. The Air India Inter­
national has certainly established an 
international reputation. I do not 
think we can say anything light­
heartedly in this House so far as the 
services and amenities of the All are 
concerned. In the international field, 
it is only th«* reputation that counts 
so much My friend who sponsored 
this motion talked about publicity and 
I just got up to say so far as the pub­
licity of All is concerned, even in the 
international competition. All *Unds 
first as regards its publicity.

Apart from that, let us judge from 
the results. As the co-sponsor men-
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[Shri HaVish Chandra Mathur]. 
tinned, the load factor of A ll made it 
absolutely clear that their performance 
'Was comparable with that of any 
other air service in the international 
field. The other point was mentioned 
rfbout up-to-date aircraft. I hope there 
if  no aircraft today in the interna­
tional field which is more up-to-date 
than the Boeing 707, which the A ll 
has adopted. The House knows that 
ATI has made rapid progress in chang­
ing over to this jet aircraft ~af!d it is 
their proposal that by 1962, the entire 
service of A ll will be conducted by 
Boeing 707. It is the Boeing 707 which 
in its inaugural flight from Home to 
London established the world record 
and got approbation in the interna­
tional field.

So far ps these points are concern­
ed, there can be very little cause of 
complaint and grouse. I will also 
mention about the co-ordination be­
tween the two corporations about 
Which mention was made by both hon. 
Members. Here again, if hon. Mem­
bers had just looked at the personnel 
of the boards of both the corporations, 
they would find that the membership 
is almost common. Both the Indian 
Airlines and the All have their sepa­
rate boards, but 50 per cent of the 
members are the same on both the 
boards. I do not think there can be 
any better co-ordination than should 
be feasible from the membership of 
these boards.

As I said, it is of course true that 
IAC has made some progress during 
these years. As we see from the re­
port, they have turned the comer and 
from incurring heavy losses, they have 
shown that this year they are making 
a profit of about Rs. 7 lakhs. But let 
this House be clear that this profit is 
absolutely illusory. There is no profit 
which the Indian Airlines are making, 
because they do not indicate, they 
have not taken into account the inte­
rest which should be payable on the 
loan of about Rs. 7 crores. The in­

i' terest on the loan if it is calculated
would be about Rs. 35 lakhs a year.

I There will be another Rs. 35 lakhs on
I the capital outlay. So, until and un-
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less th e y  earn another Iis. 70 lak&j,. 
let us understand that they are' m ak­
ing absolutely no profit. I see abso­
lutely no justification w h y  the Indian 
Airlines should not be making a real 
profit.
17 hrs.

Another thing which I wish to sub­
mit regarding *the Indian Airlines is 
that they have not planned fairly well, 
to anybody's satisfaction, the purchase 
of t h e i T  planes sufficiently in future.
I do not like to go into all the details 
as my hon. friend Shri Menon. We 
have the same grievance in this parti­
cular respect, and I would like w ith­
out taking the time of the House, to 
endorse what he has said. We would 
like to have a certain clarification 
from the hon. Minister. My immedi­
ate point is, why is it that the Indian 
Airlines is not taking over the seven 
super-constellations which would be 
available from the Air-India Interna­
tional b y  1962? What is the trouble? 
Air-India International has got super­
constellations. Because they are 
switching on to Boeing service, these 
constellations, our own constellations 
would be available. But they are go­
ing to be sold somewhere, and they 
are now hunting somewhere else In 
the market to sell them. Why sliotrtd 
we not be able to utilise these aero­
planes? I put this question to certain 
people concerned, and th e y  said that 
we have not got now proper arrange­
ments for their maintenance, and that 
because we are having a certain set 
of planes of a different type these 
seven planes if we take over will 
create a sort of difficulties for us.

Now, it is here that I feel comes the 
utter necessity of having these two 
corporations amalgamated. This am­
algamation of the two corporations 
was resisted at the earlier stage for 
certain reasons. It was said that when 
the Indian Airlines was constituted 
they brought in various companies 
and th e  standard of service of the 
companies was so varying that they 
did not want to bring th e  two cor­
porations together because it might 
affect the standard of Air-India Inter­
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national. But now it is long enough 
that you haVe been working this cor­
poration. Now you have standardised 
things. You have revised your salar­
ies and scales of pay. You have given 
them higher salaries, higher pay scales 
which are quite adequate. Now I 
think there is no justification why 
these two should not be brought to­
gether.

If these two corporations are am­
algamated a considerable economy 
will be brought about. It is my ap­
prehension that as in the private sec­
tor so also in the public sector there 
are always vested interests created, 
and thr'se vested interests in the public 
sector are sometimes more dangerous 
than the vested interests in t h e  private 
sector, because we do not see them 
very clearly. If these two corporations 
are amalgamated I am sure there 
would be at considerable economy affec­
ted. We can make certain arrange­
ments by w h i c h — o f  course, their ac­
counts would be kept separate—so 
many things will happen. There are 
hundred and one instances where In 
spite of co-ordination at the top or at 
any other level there have been diffi­
culties. Unless and until there is com­
plete agreement of these two corpor­
ations things will not improve. I do 
not think personalities should come in 
our way. Sometimes we were told 
that that there was a serious talk going 
on about the amalgamation of these 
corporations but the Chairman of the 
Air-lndia Intemation was not inclined 
favourably towards this proposal, and 
he said that he would not like to con­
tinue as Chairman of the Air-lndia 
International. I do not think we can 
be bamboozled into our decisions by 
the threats of any particular indivi­
dual. I have respect for the gentle­
man. He has built up the Air-lndia 
Intematianal. He has served Air India 
International very well. But there Is 
a limit to everyMng. That does not 
mean he should be permitted to in­
fluence our correct decisions I 
should like to know the reaaons 
which are stopping you from doing 
th a t I would like to know whether 
there was a talk, whether there was a
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proposal or not, and whether that 
proposal was opposed by the Chair* 
man of the Air India Intcrnution.V 
and whether that was one of the re v  
sons why you have not been abb  
to do so.

Mr. Chairman: The hon. Member
should conclude, as many other hoh 
Members want to speak.

Shri Harish Chandra Mathur: I
will conclude in another two or thrc® 
minutes.

As I just now mentioned, the Air 
India International is now changing 
over to Boeings and will change over 
completely by Uu* 1 nd ot the year 
1962. Therefore, they wanted the 
Madras airport to be made worthy of 
receiving Boeing service. Now tihat 
airport cannot receive a jet plane 
because the runway has got to be 
lengthened. I do not know why no 
action has been taken on that. As u 
matter of fact, though my hon friend 
had denied it here, that they never 
wanted it hy the end of June this 
year, I think th ey  wanted <0 start the 
service to Sydney by June 1981. But 
we have not been able to do anything. 
The Government of India is responsi­
ble for sitting over this proposal and 
not taking any decision It is affecting 
not only the development of the 
Madras airport, it is affecting the ser­
vices of the Air India International, 
because it will gK'e us a big jolt in our 
competition in international services, 
because Madras airport is very much 
in the centre and unless we develop 
the Madras airport we will not be 
able to cater to the traffic which goo* 
towards Sydney and that side My 
information is that for the entire 
Plan they have provided only Rs 30 
lakhs, whereas Che improvement of 
the Madras airpore alone will need 
at least Rs 70 lakhs to 80 lakhs. I 
do not know how to reconcile these 
two programme*—the proposal of 
Air India International to «witch over 
bv IM2 entirely to Boeing service and 
the Madra* airport not being convert* 
ed and made ftt for the Boeing service 
even by the end of the Plan. I under-
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stand that the Air India International 
even made offers to the Government 
that you have not gat the money, 

-we 'will lend you money”. I would 
like the hon. Minister to make ^  clear 
whether it is correct or not and whe­
ther they are taking any active de­
cisions in this matter.

Lastly, I will come to a m atter of 
personal interests, and that is the 
extension of the services to the State 
capitals and to other important towns. 
The Indian Airlines Corporation have 
been good enough to have air services 
to Jaipur, Udaipur and Jodhpur. They 
have not done ^  entirely as a m atter of 
generosity; they have done it because 
the State Government has undertaken 
to pay them if they incur any loss. 
Bui they have done it in such a clumsy 
manner that if you take the air ser­
vice from Delhi to Jodhpur, it is only 
twice a week. Do you think that it is 
going to be of any use? I want to go 
to Jodhpur from here today and re ­
turn the very next day. If you have
only two services a week, it is useless;
almost useless. Of course, whatever 
little use can be made is being made. 
But if you want to give a fair trial to 
the route, you must have four services 
so that one can go to Jodhpur by air 
one day and would be able to return 
the next day. So, T would respect­
fully reouest the hon. Minister to 
give serious consideration to this pro­
posal and increase the number of fre­
quencies of service from Delhi to
Jodhpur from two to four, to start
with. They can also take it up to 
Ahmedabnd. if they like, and experi­
ment the present potential. T am sure 
that he Will be satisfied with the traffic 
that he is getting if ho is good enough 
to accede to this request of mine. 
Then the service will become paying 
in due course.

Shri Slnhasan Singh (GorakhpurV. 
Mr. Chairman, while discussing this 
motion I think a good point was made 
by the mover. In this connection, I 
may say that while going through the 
Annual Report of the Indian Airline* 
Corporation for the year 1958-59, I
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found the following passage:
“On 14th March, 1959, the Com* 

mittee submitted its report which 
was placed before Parliament on 
the 23rd March, 1959. The Com­
mittee, while paying a tribute to 
the operational efficiency of the 
Corporation and the professional 
integrity of the management and 
commending the manner in which 
the Viscount operations have been 
carried on, has pointed out finan­
cial, accounting and Organisa­
tional short-comings and made 
recommendations for their im­
provement.”

What I am not able to make out is 
whether they have given a good cer­
tificate to the management or the 
opposite of it. This looks very odd. 
Here they say:

“It is apparent that the men 
concerned are extremely anxious 
to make the airline a successful 
undertaking.”

But on page 5 they say:

“ But it is also due, in our view, 
to the lack of a driving sense of 
purpose throughout the Corpora­
tion The most immediate task 
of the I.AC. Management should 
be to establish an all-p 'rvading 
feeling that the Corporation exists 
primarily as a commercial under­
taking; that its purpose is not 
only to provide good and efficient 
air services but also to operate 
these services at a profit. To es­
tablish this purpose will require 
the adoption of improved tech­
niques of communicalions within 
the Corporation but there is no 
reason why such a new cost con­
sciousness and consequent higher 
morale should not be introduced 
quite rapidly "
As to the morale of the services 

they say that the morale of the 
junior staff is very low. When the 
morale of the junior management 
staff is low, one can understand why 
the Corporation is not able to make 
any profit.
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The Corporation has been depend­
ing on Government subsidy and loans. 
Even the report says that they want 
to have more subsidy. The Govern­
ment of India have been advancing 
loans from time to time to reimburse 
the working capital. They have now 
agreed to teeat the losses suffered by 
the Corporation as subsides. 'Hie 
Corporation, it is said, is awaiting the 
manner in which the subsidy is to be 
treated and the losses being written 
off.

Any Corporation should be treated 
as a commercial body and should not 
depend upon Government subsidy. In 
this connection the hon. Minister 
pointed out that for the first time the 
Corporation has turned a new leaf 
by making a profit of Rs. 7 lakhs. 
Year after year they have been suffer­
ing losses and Government have been 
subsidising them. On the other 
hand, the sister Corporation, the Air- 
India International has been making 
yearly profits for a lon^ time. The 
members of the Board of Directors 
are almost the same, excepting a few 
differences here and there Almost 
the same members rit on both the 
Boards. But w’hile one of the Cor­
porations has been making a profit, 
the other has been suffering a loss.

A-- the time at my disposal is short. 
I do not wish to enter into details. 
A commercial corporation cannot de­
pend for ever on Government sub­
sidies . As my hon. friend Shri 
Mathur just now said, the Air lines 
Corporation should extend its services. 
On the other hand, som > of the ser­
vices which were extended have been 
curtailed. No airline business can 
survive on one or two services in a 
week. There should be daily sche­
duled flights, so that the customer 
may know that he could go and come 
back. For example, we had a ser­
vice to Gorakhpur. These services 
operated only twice a week. Un­
fortunately, the day scheduled for 
flights was Monday and Friday. Ai 
you know. Sir, there are seven fac­
tories in Gorakhpur and moat of the 
factories are owned by a community
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of India which is monopolising the 
whole industry. But they are un­
fortunately very superstitious. They 
are so superstitious that they would 
not go east on Mondays or go west 
on Fridays. These are the two days, 
Friday to the west and Monday to the 
east. And this community would not 
avail of it. Nobody would wait for 
three days to avail of the air service. 
The result is that the service has 
begun to work at a loos. I said every 
time, “Make it daily, so that this 
community may avail of it on the day 
which is auspicious to them.*'

I am submitting a plea for the 
service to be revived into a daily 
service Certain Members of Parlia­
ment wrote to the Corporation about 
it, and we gave a certain alternative 
suggestion. There are three services 
running from Delhi to Calcutta every 
day, all of them going through 
Banaras, Agra and Lucknow. We 
suggested that one of them may be 
diverted via Gorakhpur without any 
curtailment of any service to any 
other place A copy of the letter 
that we wrote to the Chairman of the 
Corporation, 1 sent to ihe hon. Minis­
ter The hon. Minister had t«ie 
courtcssy to reply to it, though in a 
negative form; he »aid Lhat he is try­
ing and so forth. But ill I an*, 
awaiting even an acknowledgement c>l 
that letter from the Chairman of the 
Corporation. Even an acknowledge­
ment has not yet come, I am sorry 
to say. The Ministerr’« reply must 
have been sent to him. But I had 
addressed the letter to the Chairman 
of th< Corporation and he should 
have replied to me a* to what he is 
doing in the matter.

I a m  s u b m i t t i n g  t h a t  t h e r e  i s  a case 
r o  far a s  Gorakhpur is  concerned. 
Gorakhpur is going to have a fertiliser 
factory. Recently the Japanese ex­
pert* had come there. They found it 
difficult o n  seeing that there was no 
air service They have to  come there 
off and on, and they cannot afford to 
spend the time travelling by 
rail. The Collector of the 
district, and even the Government,
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fou^d it hard to persuade them 
£hd tell them that sometime 
there may be an air service. After 
the monsoon the Japanese experts are 
going to come there frequently, and 
one impediment is the lack of air ser­
vice.

As I said, Gorakhpur has twenty- 
seven factories, it is going to have a 
fertiliser factory, the Japanese experts 
are coming there and going back. And 
Gorakhpur is on the air line between 
Calcutta and Delhi. It has got a uni­
versity. it is the headquarters of a 
Railway. It is also the headquarters 
of the eastern districts of U P. There­
fore, it is the most important place 
in tha t part of the country, that is bet­
ween North Bihar and East U P. It 
should "have the air connection.

Then, there are two sacred places 
near about Gorakhpur, Lord Buddha’s 
nirvan place as also his birth place. 
Lord Buddha’s nirvan place is thirty- 
flve miles to the east of Gorakhpur 
and his birth place about sixty miles 
to the north of Gorakhpur. Pilgrims 
come from Japan, China, Malaya, 
Indonesia and other places. Pilgrims 
from all the Buddhist countries come 
there. But they are deprived of an 
air service to this place. The world 
today has become airminded and wants 
quicker service. The Japanese, 
Chinese and Buddhists from other 
countries feel the dearth of an air 
service to this place. (Interruption) . 
Communist Chinese will not come, 
they do not believe in religion. But 
the people who believe in religion 
will come.

I therefore hope that the Corpora­
tion will consider the position. It will 
not be a loss to them, but a positive 
gain if ifcjgy adopt one of the sugges­
tions that I submitted. My friend 
pointed out about private service. I 
say that the Corporation should have 
a regular services as well as shuttle 
services If they cannot connect it up 
with the regular service, they can 
have a shuttle service so that people 
<*an avail of it. In the railway also
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there are main lines and branch lines. 
This is also a commercial body. So 
there must be branch lines or shuttle 
services. They can put one line and 
connect it up. I would request the 
Ministry and the Corporation to con­
sider it as a financial proposition and 
as a commercial proposition that they 
must link up Gorakhpur with the air 
line because of the fact that thev are 
going to have a definite scope in the 
future, because the Japanese are com­
ing and going out every now and then 
and because of all the other reasons 
that I have mentioned. As my hon, 
friend has said, everywhere there 
should be daily service, and not twice 
a week only.

Shri N. R. Munlswamy (Vellore): I 
also join with my hon. friends in offer­
ing my congratulations to the manage­
ment as well as the Ministry in respect 
of the air services run by these two 
corporations, namely the Air India In­
ternational and the Indian Airlines 
Corporation.

My hon. friends who have spoken 
before me have stated that the Air 
India International is making every 
year uniformly some sort of profit, 
and a huge pro&t at that. This indi­
cates that the chairman of the board 
of directors, namely Shri J. R. D. Tata, 
who has been managing the whole 
affair is doing things on a commercial 
basis, and he sees to it that the corpo­
ration makes a profit. But he happens 
to be also in the IAC as one of the 
directors, and I do not know why his 
wisdom has not been properly utilised, 
and why he does not co-operate with 
them to see that the IAC also run* on 
a commercial basis and makes profits. 
As the other Members have already 
pointed out. the composition of the 
board of directors is almost the same 
in both the corporations, except for 
some changes here and there; On the 
Whole, the main bra in-waves are there; 
nearly. 50 per cent of the membership 
of the board of directors is the same 
In both the corporations, and T do not 
know why still the IAC does not make 
a profit
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From the reports of the IAC and the 
All which I ha*e read I find that the 
commission that is paid to the agents 
who sell the tickets oomes to a huge 
figure. In 1959-60, I find that All has 
paid Rs. 86.67,168 by way of commis; 
sion alone per year; similarly, the 
IAC has paid by way of commission 
a sum of Rs. 26,46,537. I do not see 
why such a huge commission should 
bc paid to the agents who happen lo 
convass passengers for us by divert­
ing them from other airlines. I only 
wish that either the number of agents 
should be curtailed, or the commis­
sion should be given on a different 
basis altogether. I know that all the 
international airlines have got their 
own convention, and according to the 
convention, they might have their own 
tariff to give to the agencies by way 
of commission. All the same, I feel 
that this huge l^ym ent of commission 
to the tune o fR s . 86 lakhs per year 
so far as the ATI is concerned, needs 
to be looked into and it must be seen 
whether there is any leakage in this 
respect. By saying this. I do not 
mean to express any dobut about the 
audit and other things; of course, the 
audit people must have taken proper 
care to see that commission had not 
been paid unnecessarily. All the name, 
this amount seems to be a huge one. 
As a matter of fact, even the profit 
that they are making is not much, but 
the commission comes to so much 

The IAC has been making no pro­
fit at all, and year after year, it has 
been incurring losses, except, of course, 
during this year, when It has road* a 
profit of Rs. 7 lakhs or Rs. 9 lakhs or 
so, which is nothing practically, bf- 
causie it is a drop in the ocean as com­
pared to the huge amount tha* we are 
spending. Further, vrr are also deriv­
ing no interest on all these amounts 
And yet. it pavs Rs. 26 or 27 lakh* by 
wnv of commission per yenr T in t 
looks somewhat odd. TWs has to be 
looked into At least this amount 
cotikl be curtailed After all. we pav 
■hw amount onlv to the local agencies. 
So. if we curtail the percentage of 
oQipmission that fc paid to them, we 
can thereby add to the profit
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Having made this preliminary ob­

servation, I shall now proceed to make 
two other observations which, accord­
ing to me, are very important. My 
hon. friend Shri Narayanankutty 
Menon has made some observations re­
garding the private airlines, and he 
has stated that it is because of these 
private airlines that the IAC has not 
made any profit, because these private 

Airlines are running in competition. 
But I fail to understand how the pri­
vate airlines can fly on the same route 
as the IAC does. As long as they do 
not run their services on the same 
routes as the IAC, I do not think that 
can account for the loss sustained by 
the IAC; I think the reason must b t  
sought for somewhere else I do not 
know how my hon friend has correct­
ed the two things •

Shri Narayanankutty Menon: They
are u s in g  the same routes.

Shri N. R Muniswamy: If they jre  
using the same routes, then here is an 
ample reason. I do not know whether 
th ey  are running their services on the 
main routes or the trunk routes or In 
the feeder routes or air mail routes. 
Whatever be the cause, 'still, can th*t 
lead to a loss to the tune of crores of 
rupees, if th? private airlines are per­
mitted to run on the same routes’

Another important aspect that X 
wish to bring to the notice of the 
House, and which has already bean 
referred to by the previous speakers 
is this, nainely that a committee hfs 
been appointed to go into the ques­
tion of the feasibility of using the re­
dundant Lockhe»*d Superconstelletlons 
This point has been raised also by my 
hon. friend Shri Harish Chandra 
Mathur as to why w* should not use 
them. By the introduction of the 
Boeing service, some at these super 
constellations have become redundant 
Some of them have been grounded. 
They might possibly N* sold to other 
countries The Committee has said 
tha* there are certain technical diffi­
culties in the way of utilising these 
super constellations ;n the domestic 
service. We are unable to understand
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what those technical difficulties are. 
If they can be used for international 
services, what are the difficulties in 
the way of their being used for the 
internal services. So t h e y  should be 
able to throw some light on this 
point. The Committee’s Report has 
not been placed before the House; 
even if it is, it has not been discussed 
in the House. I only wish that the 
hon. Minister will throw some light 
on this point in his reply.

Then there is another thing. The 
Minister of Transport and Communi­
cations had suggested to Government 
that the Ministry should have their 
own factory for the manufacture of 
aircraft for the feeder services. Sub­
ject to correction, this has not been 
agreed to by Government. It was 
said that since Avro-748 is to be manu­
factured at Kanpur not only for de­
fence purposes but also for civil pu r­
poses, this suggestion need not be 
accepted. As a result of this, the 
schema has not been proceeded with. 
I fail to soe why when there is so much 
local demand, the civil aviation re­
quirements should be curbed. I think 
this is a wrong policy. The Ministry 
shouW Insist on having its own fac­
tory for manufacturing aircraft to run 
the feeder services, or shuttle services 
as my hon. friend said. We are now 
having so many services. If we have 
shuttle services between distances of 
100 and 200 miles, one can go to and 
fro and come back the same day. This 
will help remove the congestion In 
traffic in other aspects also.

Therefore, the Ministry should 
throw some light on this, as to why 
its suggestion was not accepted. I 
only wish the Ministry had pursued its 
earlier suggestion for the installation 
of a factory for manufacturing small 
aircraft for its services.

When passengers travel, they insure 
their lives. I do not know why this 
business should be given to third par­
ties. Why should not Government co­
ordinate it with L1C and evolve a for­
mula by which the money is collected
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along with the fare? It may be Rs. 5 
or Rs. 10, as the case may be. No­
body would feel the pinch of it be­
cause the premium is included in the 
fare itself. If any accident takes palce 
—I wish no accident takes place— 
Their nominees will stand to gain. 
So instead of a private company get­
ting the business, LIC can be asked to 
co-ordinate and see that this business 
is taken up by them. If no accidents 
take place, it will only add to the in­
come of IAC and A-II, because all the 
passengers will be paying the pre­
mium which is already included in 
the fare.

I request the hon. Minister to reply 
to th(> points raised regarding the 
manufacture of aircraft for feeder 
services and also regarding the diffi­
culties pointed out by the Committee 
in the way of the utilisation of the 
super constellations for internal ser­
vices.

Some Hon Members rose—

Mr Chairman: There is no time. I
have to call the hon. Minister at 5:30 
P.M. '

Shri P. C. Borooah (Sibsagar): I
come from an area which is vitally 
connected with air transport.

Shri Morarka (Jhunjhunu): Let us 
have five minutes each.

Mr. Chairman: Is the House willing 
to sit 15 minutes longer?

Some Hon. Members: Yes.

Shri Joachim Alva (Kanara): Yes.
so that I can also get a chance.

Mr. Chairman: Each of the hem.
Members will take five minutes.

Shri Natf Reddy (Anantapur): I
may also have five minutes

Shri P. C Borooah: Mr. Chairman,
I thank you very much at the outset 
for giving me this opportunity. I do 
not want to waste my time and 
straight away want to go to the points.
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I first praise the Ministry for intro­
ducing the Fokker Friendship aero­
planes in the Assam lines from the 
1st of May. I also associate myself 
with those hon. Members who have 
congratulated the Ministry for their 
many achievements in the IAC and 
the All.

My second point is that. Assam is 
suffering very much from transport 
difficulties. We know that since parti­
tion our direct transport has been dis­
rupted and North-East India has been 
cut off from the rest of India except 
a stretch of 40 miles of land over 
which the Assam Rail link passes. It 
has not able to cope with the increas­
ing traffic. A number of private air­
lines are working there and carrying 
on tea and other things. Why is it not 
possible for this I.A C. to extend their 
activities and also take over all air­
transport of Assam and make Rood 
profit? I request the Ministry to see 
to this and also see that the IAC can 
bring the teas and other things from 
Assam to Calcutta. I think that there 
should be a little bit of subsidising 
in air freight or air fare to Assam and 
I hope the Ministry will consider 
that.

I do not want to say anythting about 
the amalgamation of the IAC and 
the All. Enough has been said by 
Shri Mathur and others in this regard 
and I fully support that thing. That 
should be gone into.

As regards private operators I do 
not know why there are so many pri­
vate operators operating in the Assam, 
Naga Hills and NEFA areas. They 
are operating not only for supply but 
for air-lifts also. We have got re­
ports that while local people are not 
allowed to get there, foreign journa­
lists could go and contact the Naga 
hostile* and meet our crew whom we 
have not been able to rescue in spite 
of our all e^orts for the 7 or 8 months.
I say that the licensing of private 
operators should be stopped Mid all 
their jobs should be taken over by 
the IAC
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should be given to and from Assam. 
The Assam State is actually neglected 
and no foreigner or tourist finds it 
convenient to come there. The tourist 
arrangement is not good there. But 
there are many good spots. There are 
so many places like Kajirange, Haftong 
and Shillong. Some facilities should 
be given for tourism in Assam lines, 
and get tourist traffic increased.

As rofiards services Nos. 211 and 
212, these are very important services 
so far as that State is concerned. They 
carry all mails to and from Assam and 
serve many stations. That service 
starts from Calcutta and goes via 
Gauhati, Tezpur. Jorhat, Lilabari and 
Mohanbari and thence to Along. We 
want that this service should bo im­
proved If it is possible, instead of 
Dakotas, the Fokker Friendship air­
craft should be introduced, as loon as 
possible*.

Another thing is that there is much 
irregularity in this service in the sense 
that there is cancellation of freight 
at the last moment and without notice. 
Of course, it is said, it is due* to wea­
ther but creates lot of difficulties. A 
passenger coming all the way from 
Calcutta and Gauhati, at Jorhat he 
hears that the service to Lilaibari has 
been cancelled. TTiis happens very 
often In my own case also it hap­
pened once. I was stranded. These 
cause difficulties to passengers; why 
should these be a cancellation at all on 
flimsy grounds7

Tlicn about Shillong. Shillong !• 
the capital of Assam. All the other 
State capitals are connected by Air. 
Shillong alone is not connected. I want 
the Minister to consider the queetlon 
of connecting Shillong by air as early 
as possible

In the Calcutta station. I find people 
experiencing difficulty in purchasing 
the tickets. Unless one waits for 
three or four hours, it is generally not 
possible to have a ticket. Better 
arrangements should be made for 
people to buy ticket* conveniently.
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I have no time to discuss other 

things; although I had some other m at­
ters and 1 shall take another opportu­
nity to bring them up here. But there 
is one small thing about serving 
meals. I do not know why the full 
meal service on the Assam section was 
suspended. It is said that heavy 
snacks are served. What is this heavy 
snack? From the Assam section, the 
I.A.C. are getting so much money. We 
want that instead of light meel or 
heavy snacks, full meal service should 
be introduced. The passengers there 
have to travel for two to four hours. 
Requesting the Ministry to consider it 
and Thanking you. I end.

Sliri Daman! (Jalore): Sir, the re­
ports of the Air India International 
and the Indian Airlines Corporation for 
the years 1958-59 and 1959-60 are be­
fore the House. It is apparent from 
the reports that the number of pass­
engers travelling daring 1959-60 has 
increased considerably If we com­
pare the figures with those1 of 1955-56, 
it shows that the public is becoming 
more and more air-minded and at this 
moment the services to important cen­
tres are so crowded that it is difficult 
to find seats In scheduled routes. 
Therefore, the Corporation and the 
Government should consider the pur­
chase of more Viscounts: if now ones 
are not available, secondhand ones 
should be bought to replace the 
Dakotas which we are holding in a 
large number so ffiat the public can 
g- 1 the benefit

The accounts of the All are audited 
by two chartered accountants white 
these of the IAC are checked by inter­
na) auditors. The Act stipulates that 
they should be audited by the Audi­
tor-General and I do not know whe­
ther it has been done till now. The 
balance sheet of IAC shows that it is 
checked by the internal auditor. What 
is the reason for taking a long time 
in getting the accounts audited by the 
Auditor-General?

If we compare of the working of the 
All with that of the IAC we feel that
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the former has done much better. The 
All has to compete in the world with 
other airlines while the IAC has a 
whole monopoly in the country. In 
1957-58, the A ll made a profit of Rs. 71 
lakhs, in 1958-59, Rs. 15 lakhs and in 
1959-60, Rs. 18 lakhs while the IAC 
lost Rs. 103 lakhs in 1957-58 and Rs. 91 
lakhs in 1958-59 and has made a 
profit of Rs. 7 lakhs in 1959-60. The 
amount invested by the IAC is about 
Rs 15 crores and the return or profit 
works out to less than half a per cent 
on the total investment. This is the 
working result after getting so much 
passenger traffic. So, I think that the 
working is very unsatisfactory and 
there is room for improvement.

Sometime back the Government ap­
pointed a committee called the Wheat- 
croft Committee and that committee 
made certain observations. They ob­
served that while they appreciated the 
good quality of the services, they felt 
a weakness in planning and control of 
expenditure; there was a lack of cost 
consciousness throughout the organisa­
tion and there was inadequate bud­
getary planning and ineffective con­
trol of the budget, etc.

This is also my persona! experience. 
In certain important centres, if any­
body wants to book a seat, even four 
or five days earlier, he is told that the 
seats have already been reserved and 
that his name is put on the waiting 
list. If a person come* on the 
of travel at aerodrome on the sche­
duled day, he gets a ticket and when 
he enters the plane he will find four 
or five *ea:s vacant. There is some­
thing wrong in the booking system. 
If the system continues like this, na­
turally the Corporation is going to 
los: annually. When a plane has 
got 40 seats and if it flies with just 
36 passengers, with four or five seats 
vacant, naturally il leads to a direct 
loss of revenue.

17:42 hrs
[M jl S pcakcr in the C hair)

I think that the booking system  is
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defective and there are some loopholes 
which have to be plugged and the 
defects removed so that the revenue 
can be increased and along with that, 
more passengers could be accommo­
dated.

I would laso like to suggest that 
services from important centres like 
Bombay, Delhi, Calcutta and Madras 
and the number of service? on routes 
like Bombay-Delhi, Bombay-Calcutta, 
etc., be increased so that the public 
can get the required number of seats 
on these routes. It is very important, 
and it is also very paying Therefore, 
greater attention should be given to 
link these big cities with as many 
flight:-; as possible.

Shri Morarka: I only want to put
a few questions to the Minister. My 
first question is this From a perusal 
of the 7th report of the All, I find 
that every year, we are writing ofT 
as obsolescent spare-parts worth 
about Rs. 22 lakhs to Rs. 27 lakh>. In 
the year ending March. 1959. they 
wrote off as obsolescent spa re-parts 
worth about Rs. 22 35 lakhs. In the 
year ending 31st March, 1960, they 
wro'.t off another Rs 27*25 iakhs worth 
of span -parts and stores as being 
obsolescent. Why do they beVome 
obsolescent to such a great extent?

My s 'eoni question is this. Is it a 
fact that .as compared to the previous 
year , during the year 1960-61, the 
expenditure on salaries and wages 
alone increased by Rs. 80 lakhs in the 
IAC and as a result of this increase 
the Government is contemplating an 
increase in the air fares* If so, would 
it be possible for the hon. Minister 
to indicate to what extent the air 
fares are likely to be increased?

My third question is this. Is it a 
fact that th^ AIT is contemplating and 
have decided to sell the Constellations 
and Super-constellation* and, if so, is 
it also a fact that the international 
market price of Constellations and 
Super-constellation# being very low, 
they are contemplating to sell these 
aircraft at a much lover price than
476 (Ai) LSD—9
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the written down value? In that case, 
why do the Government not consider 
about the transfer of these Constella­
tions and Super-constellations to the 
IAC for our internal services where 
the traffic is so heavy and is increasing 
every day and for which we do not 
get more Viscounts or other suitable 
planes?

Finally, I want to draw the atten­
tion of the hon. Minister to the fact 
that to IAC, Rs 8 crores are given by 
way of loan by the Government t t  
4$ per cent. But the Government has 
decided not to charge any interest till 
October. 1966. If that is so, why not 
merge it with the capital? Why are 
you treating it as a loan when you 
are not going to charge any interest 
till 1966? I think from the point of 
view of accountancy, and company 
finance it would be much better if you 
increase the equity capital of this 
corporation, amalgamating this Gov­
ernment loan, because otherwise, the 
picture is n o t  quite correct. The pro­
fit which was shown this year 
of about Rs. 7 lakhs is not the correct 
profit, because if you make provision 
for the interest, which alone will come 
to Rs 35 lakhs, it will turn^ into a 
loss. I would like to know whether 
the Minister has »nv objection as to 
why they do not want to convert this 
loan into equity capital.

Shri Joachim Alva: 1 regret I was
not here when the debate started. Due 
to unforeseen circumstances, I came 
late and mine has been the loss that 
I have not hoard the valued speeches 
of my colleague*. Air India Interna­
tional and Indian Airlines are two 
sister companies, each growing in 
strength, in admiration and beauty— 
to use the phrase—and it is no use 
comparing one with the other. The 
Indian Airline* wo* raised from a 
kind of me*.* in the sense that half a 
doafen private capitalists who did what 
they liked with each other; there w*f 
cut-throat competition amongst them 
and all kinds of compensations were 
asked for when the Bill came before 
this House to take over the Airlines.
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The Indian Airlines has passed 

through very hard days. Today we are 
fortunate that it is managed by one 
of the ablest and noblest officers of 
the IAF lent to the Indian Airlines. I 
shall not mention his name. On the 
last occasion, you said that no names 
shall be mentioned. But I shall not 
fail to pay my tribute to the General 
Manager of the Indian Airlines, who 
is one of the most trusted, efficient, 
silent and very unassuming officers 
we have ever had in any department 
of the Government of India. He has 
been aibroad on both sides of the cur­
tain and visited aircraft manufactur­
ing centres. He has pulled the Indian 
Airlines out of the rul and brought 
some kind of stabilily to it. today. 
His services have been lost to the Air 
Force in the sense that he should have 
been the Chief of the Air Force. He 
has made a sacrifice and ho is here. 
We shall not ignore the work he has 
done in the Indian Airlines

Shri Thirumala Rao (Kakinada): 
Can the hon. Member praise an indi­
vidual officer like this? (Interruption)

Shri Joachim Alva: Please do not
interrupt. - I have only 5 minutes. I 
do not like; the arrangement by which 
an ICS officer who is the Secretary of 
one Ministry and who hops from one 
Ministry to another is made the Chair­
man of this corporation. If the IAF 
has been asked to lend one of its best 
officers to manage the Indian Airlines, 
it is better that he does a good job 
under the direction of the Minister. 
We have got full confidence in th* 
Minister. He knows what to do; he 
has got a Deputy Minister who is 
capable The General Manager should 
not be impeded in the carrying out of 
his job by being given a Chairman 
who goes from one post to another 
and we should not have the luxury of 
a Chairman of the company, coming 
in the way of the administration of 
the Indian Airlines These an? very 
important point... I do not know whe­
ther anybody was able to raise them.

1 wa’ched the career of this gentU- 
man. I n\iy it impartially: I say it only
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in the interests of my motherland. 
This Air Force officer has had unrival­
led experience in the Air Force and 
having come and pulled the Indian 
Airlines out of the rut, it is time we 
put confidence in him and not put a 
Chairman who goes from one post to 
another.

Shri Narayanankutty Menon: Why
it it that he is more abroad than in 
India?

Shri Joachim Alva: I come to the
Air-lndia International. We must pay 
them a tribute. We are proud of our 
offices abroad. We are proud of the 
Air-lndia International offices every­
where. Those Members of this House 
who have had the fortune to go abroad 
and who have seen these offices must 
be proud of our flag which is flying 
on our Air-lndia offices. Those flags 
in those offices render more service, 
I may say in all humility, than some 
o f  o u t  missions abroad. The boys in* 
the Air-lndia offices are doing a very 
good job and this Parliament must 
every time, every year, pay them a 
humble tribute.

These two corporations must go 
hand in hand, side by side. One is the 
weaker sister and one is the more 
powerful sister. We must help them 
to inarch ahead together as comple­
mentary to one another and not in 
a.iv way destructive of each other's 
interests.

I would. Sir. ask the Minister to see 
that our plane; are equipped with 
storm radar signals. These are very 
essential for the safety of passengers. 
You may say today the storm radar 
signals are not necessary in India in 
the wcnther that is prevalent here. 
But I feel that a little more money 
will have to be spent and the safety 
of passengers has to be f o m l n d  by 
providing storm radar signals.

I am not for integration of the two 
airlines, though I have great respect 
for the opinion of Shri Mathur who 
has been taking a very lively interest 
in aviation. If you integrate these
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two airlines right away immediately, 
it wiTl result in disadvantage to both. 
Air-India International is in top class 
world efficiency. Indian Airlines will 
take sane time; perhaps five years 
hence we may be able to integrate. It 
is no use doing it now. We may think 
of another thing now. Now we may 
promote the air hostesses, the pilots 
and other officers or employees of the 
Indian Airlines and put them up above 
in the Air-India International. TTimt 
could be started rightaway, but integ­
ration rightaway will be like mixing 
strong milk with diluted milk, and it 
will not be for the health of the 
nation as well as the spirit of the air­
lines.

It is also time that the air fares are 
reduced. There is cut-throat compe­
tition already in the Atlantic. The 
BOAC is trying to cut down their air 
charges. It has done it. Some airlines 
are going out of the International Civil 
Aviation Organisation to cut down 
their air charges. It is time we did it. 
India cannot afford very high rates. 
Even the Members of Parliament 
whose calls are very urgent are not 
able to afford air travel, and it is time 
that air fares are reduced. Shri 
Morarka has raised one point that 
the salaries have gone up and they 
are going to cope with that increase 
by increasing the air charge*. If that 
i* so, it is time that the salaries were 
less and there is no increase in air 
fares.

We must do something with regard 
to the manufacture of planes- It is 
time we allowed our producers to 
carry their names on the designs that 
they produce. Suppose a youngster 
produces a plane, it is time that we 
give his name to the design produced 
by him. It is done in Russia, wherein 
science has forged ahead. There I 
found that the name? of the producers, 
the names of the designers are given 
to the machines they have designed. 
There is the TUPTJLOV. There are 
Ilyushin and also ANTONOV They 
*re the people who have designed or 
Invented those machines. It is time 
that we give our young men credit fer
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inventing or making any designs so 
that their names could be put on the 
planes or machines they produce. We 
must do something.

The Indian Airlines or the Air-India 
International cannot shake off their 
responsibility by saying that it is not 
their business. They must train pilots. 
They must have a separate wing, and 
they must pool their resources and 
produce helicopters and gliders, so that 
we may build up a fine body of young 
men who can man them. As in sports, 
if you catch them young and put them 
on the airlines we may not be wanting 
in a time of emergency when there 
will be no planes and no pilots and 
when, if there is a war, we may not 
have the people for manning the
planes, even if we have ttn»m in 
plunty.

Shri Mohiuddin: Mr Speaker,
Sir. I am obliged to Shri Sharma 
and Shri Gupta for raising the
discussion on the Indian Airlines 
Corporation and the Air-India Inter­
national in this House this evening. 
Shri Sharma raid that the air trans­
port industry should remain cons­
tantly under review, and that we are 
not discussing the problems of air
transport industry as often as we
should I hope Shri Sharma was 
not inclined to blame us for not giv­
ing n chance to the House for discus­
sion. We always welcome the dis­
cussion. and the suggestions and the 
criticisms made by hon. Mcmbera 
are always welcome.

Sir, some important points hare 
been raised regarding the collabora­
tion bi-tween Air-India International 
and the Indian Airlines Corporation, 
and in this connection some hon. 
Members have suggested that these 
two Corporations should be* amalgam­
ated. Shri Mathur has already 
informed the House that the boards 
of both the Corporations have got a 
common membership of a very large 
number of members. 1 think seven 
or eight members of the board are 
common members. Hie Chairman of 
both the Corporations, and the Gene-



13767 Motions rt:

[Shri Mohiuddin] 
ral Managers of both the Corpo­
rations are members of the other 
board. There are other common 
members from Finance and Air Force. 
So, practically for all purposes it is 
a common board and they are in a 
position to bring about collaboration 
and co-ordination in many respects. 
There is always exchange of ideas 
and, as my hon. friend, has stated, 
scientific data.

As far as the amalgamation of the 
two Corporations is concerned, I am 
really surprised at the statement 
made by Shri Mathur. He said that 
the Chairman of the Air India Inter­
national refused to continue as Chair­
man if the two Corporations were 
amalgamated I think that is not 
correct.

Shri Harish Chandra Mathur: It
Was reported in newspaper:; all over 
India.

Shri Mohiuddin; I repudiate1 that 
statement, if it ever appeared in the 
newspapers. As a matter of fact, the 
question whether the two Corpora­
tions should be amalgamated or not 
has been under consideration from 
time to time As my hon. friend has 
Stated, amalgamation would not be 
opportune at this moment.

Shri Harish Chandra Mathur: Who
has stated?

Shri Mohiuddin: My hon. friend, 
Shri Alva. I hope he is my friend. 
Shri Alva stated that this is not an 
opportune moment for the amalga­
mation of the two Corporations. I 
think to a large extent I agree with 
him. We do realise that there are 
advantages as well as disadvantages 
in amalgamation At the present 
movement, there is balance of dis­
advantage. I hope, in due course of 
lime, we will be able to amalgamate 
both the corporations so that theaa 
two work togethere more efficiently.

Shri Harish Chandra Mathur: What 
are the advantages and disadvant­
ages?
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Shri Mohiuddin: Shri Alva has men­
tioned some of the disadvantages. 
Now one Corporation is running at 
a loss and the other Corporation is 
making a profit. So, that is not a very 
healthy amalgamation. Of course, 
the profit of Rr>. 7 lakhs of IAC is 
not a real profit because it does not 
include the interest which should be 
paid to the Government, while the 
profit made by the Air India Inter­
national, though they do not pay 
interest on the capital advanced to 
them by Government, includes pay­
ment of full amouii* of interest on 
the loan borrowed from the World 
Bank and the commercial banks in 
USA. Tli '.v also pay the instalments 
and they make profits after these 
payment: have been made. It will 
not therefore be a very healthy 
amalgamation if the two Corpora­
tions are amalgamated now.

Then Shri Gupta wanted to know 
the reason why the Air India Inter­
national, though it shows a load 
factor of 59 per cent, makes a profit 
while the IAC, though it shows a 
load factor of 74 per cent, is running 
at a loss. Of course, it is true that 
the IAC has a load factor of 74 
per cent and this year it will perhaps 
be even more. One of the reasons is 
that the IAC has got to pay duty on 
petrol, while according to the Sea 
Customs Rules, if a commodity is 
exported from India the duty is not 
paid. The fuel carried on board the 
Air India International as soon as it 
flies out five miles from the Port of 
Bombay is free of duty and that 
makes a very big difference-

IS hrs.

Mr. Speaker: What is the total
duty that is being paid by the Indian 
Airlines Corporation per year?

Shri Mohiuddin: The duty paid by 
the IAC on fuel is abaut Rs. 1 crore 
and the sales tax levied by State 
Governments comes to about Ra. 30 
lakhs. That is one of the reasons-

APRIL 25, 1061
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Of course, my hon. friend Shri 
Mathur knows, that as soon as the 
Viscounts were introduced they had 
a public appeal. They are air-condi­
tioned; they are pressurised and the 
public prefer to travel in the Vis­
counts instead of in the trains and 
traffic has increased during the last 
three years and it is mainly due to 
Viscounts that we introduced in 1958 
that revenues have considerably 
increased and the IAC hai> been able 
to show a slight surplus of about 
Rs. 7 to 8 lakhs in 1959 GO. If we are 
able to get better equipment for IAC 
in replacement of Dakotas, I am sure 
that traffic in those sectors where 
bet:< .■ •nirpment is introduced will 
rise very rapidly and IAC will turn 
the corner

My hon. friend also referred to the 
lack of equipment.

Shri Harish Chandra Mathur; May
I s.ek a clarifi'.:ation? If this duty of 
Rs. 1 crore and the sales tax of Rf. 
30 lakh: is taken into consideration
we will find tha. the IAC is making 
a much belter profit than the Air 
Ind ia International. Thnt is what 
the hon Deputv Minister argues. If 
it is so. . . .

Shri Mohiuddin: I said it is one 
of the factors.

Shri Harish Chandra Mathur: That
will show that it is making a large 
profit and the argument that it is a 
weaker section and cannot be amal­
gamated does not hold good.

Shri Mohiuddin: I do not agree: Air 
India International *lso pays duties 
wherever they have got to pay duties 
or sales tax or other raxes not only 
in India but also in other countries 
where they go and where they pick 
up fuel. They also pay taxes. That 
is not a very strong argument. I 
only mentioned that as one of tha 
points.

Shri Morarka: Some subsidy is
given on this duty.
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Shri Mohiuddin: We do not | iv t

any subsidy on fuel. We give subaidy 
on the losses. That is shown in tha 
balance-sheet not as a rebate on 
duty.

It was mentioned that the Indian 
Air lines Corporation are still m *  
ning the Dakotas. They are; they 
have to. There is no way out of it  
My hon. friend said that the Ministar 
would say that Dakotas are vary 
good planes. I still say that they are 
very good and very sturdy planet. 
They are quite safe. But they hare 
not got that public appeal, because 
they are not air-conditioned, they are 
not pressurised, and they are not
so fast as the turbo-prop aircraft are.

But there are difficulties in the
way of replacing Dakotas Only five
Fokkers have been purchased, with 
great difficulty. They are now arriv­
ing and we are putting them mostly 
on the Assam route, ind I hope the 
hon. Member, Shri P. C. Borooah 
will be satisfied . . .

Mr Speaker: So long as it is a
monopoly, they have to travel in 
Dakotas Why does the hon Minister 
worry?

Shri Mohiuddin; What I mentioned
was that if there wa# better equip­
ment, air-conditioning and pressuri- 
satinn, more public will travel by 
these aircraft, just as it has happened 
in the case of the Viscounts. It ia 
our experience' that better aircraft 
attract more trifle. That has been 
seen all over the world.

I have already dealt with Shri 
Ram Krishan Gupta's point as to why, 
when the load factor is 59 for Air 
India and 74 for I AC., there ie 
difference in the working results

Shri Damani referred to the recom­
mendations made by the Whcatcroft 
Committee and suggested that all 
t hr recommendations should be 
r i out I assure the House that 
as far as we are concerned, wc nre
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pressing the Indian Airlines Corpo­
ration to carry out those recommen­
dations which have been accepted. 
One of the important recommenda­
tions was regarding the standard cost. 
We are still going ahead with it and 
ihe Indian Airlines Corporation is 
also working at it and we hope that 
the recommendations ot the Wheat­
croft Committee about cost structure 
will be ful ly given effect to in the 
near !uture. 

Recruitment was criticised. I assure 
,. 1,on. Member that recruitmait in 

!1 .C. is made according to 
rUlLa approved by the Government. 
I ·  may admit that some mistakes 
m3v have been made, there may be 
�cni,, complaints. But I assure the 
H,,u·"· that there is no discontent 
amo,1gst the lower staff, as has been 
mentioned here. 

Shr:i S.nh•.san Singh: It is �aid 
;here is n:, morale. 

Slu'i Mohiuddln: The morale of 
the staff is going up. They are now 
thinking more in terms of making 
the Corporation a commercial success. 
The last year's surplus of Rs. 6 or 7 
lakhs has provided them with an 
urg<> has inspired them for better 
work, and I hope that this spirit will 
cont'cme an d that th e  workers and 

.other members of the Corporation will 
work more hard. 

Shri Sinhasan Singh: What about 
the shuttle service? 

Shri l\'lohiuddin: As regards Gorakh­
pur, I had already replied to my 
hon. friend Shri Sinhasan Singh. He 
comi,lair..ed that the ..::hairman of the 
Corporation did not reply to him. I 
assure him that it was on the report 
from the Chairman of the Corpora­
tion that I repEed to him. I could 
not have ,:!p' ;�d to him about Gorakh­

pur service without asking for their 
v:iews in the matter, I think the 
complaint was· rather uncalled for 
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when he said that the Ch'lirman of 

the Corporation had not had even the 
courtesy lo reply to him. I may 
assure my friend that the Chairman 
and the GenPral Manager are very 
courteous; they al v.,ays . 

Shri Sinha:;an Singh: My onl:,· com­
plaint is that I wrote directly to him 
but h·� did not c,-en acknowledge 
receipt of the letter 

Shri f>wl>imlllin: /I. copy of my 
friend's l!'ttPr to the Chairman was 
given to me also at the <;j<.l.me time, 
and I had immed;ately sent to the 
Chairman of the Corpnr;ation my 
f1iend's ktte; addressee to me. 
Sin<'e "'··'"' ur ... n ,-.,,.�1"c: here, we had 
to take C'.':.�.. the hon. 
friend's letters. I am not aware of 
what has actually happened, ·but 
that is rny reading, of the situat ion. 

As regards the Madras ail·port, my 
hon. friend Shri Harish Cli.andra 
Mathur has again protest �d that we 
are very Jax m not looking forward 
to the necessary requirements of 
the important airports. I am not 
aware whether they wanted to begin 
the Boeing service to Sydney from 
June, 1961 ,  They have no-:: got the 
planes for i:. They havn i?Ot only 
four Boeings at the pre.,c, t m"mcnt. 

Shri �arish Chandra M'\qmr: My 
hon. friend is just compellmg me to 
say that I speak from the notes given 
by the AII, but : ·· ve o!l-tcr sources 
of informa,ion also. 

Shri lohiuddin: Uy ,nformation 
is that with the number of aeroplanes 

. that thzy have g�t, they will not be 
able to opcratr " sc:vice on the 
Sy-'ney line till 1962. · :.t, 

Of �curse, the airport will require 
considerable amount of money. The 
question is actively under �onside·ra- · 
tion, and I ::im sur<> that the neces­
sary sa'1cti<'ns havP ei t),Pr been is­
sued or will be issued very soon. 
But I am sure that my hon. friend 
Shri Harish Chandra Mathur also 

·" !1 
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tlid not have this from the notes 
*iven by the AH that they will 
-advance to Government the money 
needed for the construction of the 
rsnway in Madras. After all, that 
is also Government money. We 
advance them the money even for 
th<?ir ordinary supplies and so on. 
I am really surprised ’ they can 
advance the money to Government 
for the construction of the runway 
at Madras.

As far aa the Jodhpur services are 
con- med, it is on the basis of the 
agreement with the Rajasthan Govern­
ment that the services were introduc­
ed. and if the Rajasthan Government, 
according to that agreement with the 
IAC, want more frequency, it will be 
for the Rajasthan Gove^-mmt to 
negotiate and settle the maUer.

Th amoun' pa.d to the commission 
aaen's has been criticised. So far as 
the All is concerned, they iiave to pay 
to their »*T',»nts fho f--»i^n coun­
tries. In Europe and America and 
everywhere, a trav e le r simply phones 
lit) tlie agent to resen’L a .,cat for him 
on '■uch such a flight. He usually 
does ~.ot go to the offices of the a ir ­
lin e . That is the common practice. 
If we do not have Oui booking agents, 
'ho bminess wir  N* r. r'o-^r)lp4f failure. 
I ns^i’re vou ^ir. tha* whatever com­
mission is LK*!:»g paid paid only for 
the attraction of mor jnd n. >n bu&\~ 
n r 3s. A* far .as the po’-rentage of the 
cofr^'ssiim  fhat \s r''-id is concerned, 
I thH k it is not very lu^h.

h ri N a^ P*?d<Jy: What is the per
cer. •?

ShH Mohi addle: T îe operation
revm'’p i<$ nbcTit Its. 13 crores to Rs. 
14 r ôresi. It may be workoi out.

8hr* Harish Clian.ira Mathur: The
agei.*5 a~e ‘'i c r e  a ll ov*t . So, it can­
not 1 3 workc-d out It has got to be 
given.

Shri MettMdla: Shri Mmtrk* baa 
aaked •  few questions regarding the 
SuperaxtfteUatioos and the obeolee-

Corporation 
cence amount provided for in the 
balance-sheet of the All. Obsoles­
cence is provided for because the 
Superconstellation is going down in 
price. The piston-engine price all 
over the world has gone town. It *v*w 
the forethought of the A ll board that 
even during the last three years, they 
have begun to provide for increased 
depreciation for the Superconstella­
tions. I do nof remember exactly 
what the figures previously were. But 
I remember very well that in the last 
three :*ears their depreciation amount 
was increased deliberately, because 
they knew that the piston engine 
prices all over the world would go 
down. Similarly, they have got the 
spares. The spares have got to be 
written down as rapidly as possible. 
Even then, I am sure that Air India 
will have to bea** a certain amount of 
loss on account of the snares.

Shri Morarka: Writing down i- one 
thing and declaring obsolete is quite 
another.

Shri Mohiuddin: It is a provision
in th' balance for their obso*es-
cence in due course. In three or four 
years Tine, they will be obsolete and 
they will not hi* of any use either for 
airc~"" or for snle.

Shri Morarka: Even though the*
sparer .»re nnv,

Shri Mohiuddin: New spares are
purchased only for the immediate
nf*eds of the aircraft.

Now, the *uprr constellations will 
bc~om' surplus in due course, ir» about 
two years* time.

Shrt N. R MnnWwamy: Whv two 
years?

Shri MoHtadrita: It is hopec* to be
ro in KHW The fourth Boeing has 
arrive^ this time in April.

ffcr* N. R. Muukwamy: There are
already three or four.

Shri Mohiuddin: The fourth Boeing 
arrived in April These four Boeings
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will be mainly used on the Europe 
and New York sefvice and on the 
Tokyo service, and I hope for once 
a t least in a week in the Nairobi ser­
vice from May or June 1961. The 
super constellations will continue to 
be used . . .

Shri Harish Chandra Mathur: All
the constellations?

Shri Mohiuddin: W hatever are
required. The super constellations 
will be continued to be used on the 
Sydney line, the Singapore line and 
the Middle East line, and also on the 
Czechoslovakia service. Some super 
constellations w ilh continue in service 
for some time to come.

Th? Minister of Transport and Com­
munications (Dr P. Subbarayan):
Also on the Moscow service.

Shri Mohiuddin: Yes, also to Mos­
cow. I forgot about that.

Even now, in 1961, I hink one or wo 
will be surplus to A ll’s requirements. 
A committee was appointed to exa­
mine the possibilities, the comparative 
cost of super constellation service in 
India. It was a technical committee, a 
departmental committee. Reports of 
departmental committees are not gene­
rally placed on the Table of the House. 
The com mitt 00 has recommended that 
the cost will be much more than what 
was anticipated for ita running in the 
trunk routes .in India. The Viscounts 
now give about Rs. 50—60 lakhs 
(approximate figures) of profit after 
meeting every expense. This profit on 
the Viscounts on the trunk routes will 
be converted into a loss of about Rs. 
40—50 lakhs. That is the estimate 
made. If IAC cannot make better use 
of them, of course Government will 
have to decide what use can be made 
of the super constellations.

Shri N. R. Munfewamy: They will
have more capacity.

Shri Mohlsddin: Yes, that capacity 
has been taken into account in calcu-

Corporation and the 
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lating the loss. 60—65 per cent capa­
city is presumed to be used by the 
super constellations in the trunk ser­
vices. That has been taken into 
account.

So far as the air fares are concerned, 
the cost of fuel has gone up. The cost 
of every item used by IAC has gone 
up in the last three years. Fuel, I am 
told, has gone up by Rs. 7 lakhs in 
1961. The wages have gone up. Simi­
larly, other costs have gone up. On 
account of these increased costs, either 
Government shoudd bear the losses 
that wou?d result by running these 
services or if the losses are to be 
covered in some way, one of the means 
or cover ng tbo'-e losses is to increase 
the fare.

Shri Slnhasan Singh: Have more
services.

Shri Mohiuddin: I m a y  a ss ur e  m y
hon.  f r i end  h e r e  that  t h e  Vi sc ount s  are 
1 unni t  r  lor  2500 h o ur s  and  this  is re 
g a r d e d  as t he  m a x i m u m .

Shri Sinhasan Singh: I refer to
other small feeder services like the 
railways.

Shri Mohiuddin: Feeder services
are verv difficult. The Herons were 
purchased for feeder sen*ices. But 
they proved a complete failure. My 
friend from the other side said that 
we defended its purchase. I remember 
Shri Patel said in this House or in the 
other that it was a mistake. We have 
repented it on more than one occa­
sion. I do not know what is the use 
of raising that question again. It was 
a complete failure.

Shri Narayanankatty Menoe: If
that was a mistake resulting in finan­
cial loss, who is responsible for that? 
That is what I wanted to know.

Shri Mohlnddln: It is the joint res­
ponsibility -of all those who were con­
cerned, who were consulted in the 
matter and who took the decision, in* 
eluding Government. The IAC could
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not purchase the aircraft without the 
sanction from Government because 
according to the Act not more than 
Rs. 15 lakhs of investment can be 
made without the sanction of Govern­
ment. It is, therefore, the joint res­
ponsibility of all concerned and I say 
that it was a mistake.

Shri Morarka: What about the fare?
Shri Mohiuddin: We are consider­

ing whether the fares should be in­
creased on account of the fact that 
costs ha Vo gone up; the wages have 
gone up; the cost of fuel has gone up 
and all other items have gone up. 
But the Government has not yet taken 
a financial decision in the matter. Of 
course. I am not in a position to say 
anything more.

Shri Morarka: The wages have in­
creas'd by Hs m  lakh*;.

Shri Mohiuddin; I think that is 
approximately the correct figure. 
Wages and salaries and some other 
items like provident fund and other 
items that fall under the general head­
ing of wages and salarins have gone 
up by about Rs. 80 lakhs per annum.

I think I have dealt with almost all 
the important points.

Shri Narayanankutty Menon: With
your permission. Sir . . .

Mr. Speaker: Let him finish. The
hon. Member may put a question later 
on.

Shri Mohiuddin: I may mention
one point Shri Damani raised a point 
about the auditing of accounts. The 
Auditor-General audits the accounts. 
Of course—I do not remember exactly 
—only last session I placed the Audit 
Report on both the Corporations on the 
Table of the House. I think it was not 
for 1960 but for a previous year. 
The Auditor-General does audit the 
accounts. I think it is a very healthy 
practice that a Chartered Accountant 
should check the accounts.

Moreover, there is another factor. 
Because the All have borrowed money 
from foreign banks, they also require 
that the accounts should be checked 
by a Chartered Accountant. That is 
also one of the reasons.
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A ri Damani: I appreciate that.

In the Indian Air lines the balance 
sheet has not been audited by the 
Chartered Accounant but in the All 
it was audited by the Chartered 
Accountant. Why was not the Indian 
Airlines so audited?

Shri Mohiuddin: That is a fact. The
All is audited by a Chartered Account­
ant while the accounts of the A.I.C. 
are not audited by a Chartered 
Accountant. They are audited by the 
Audi tor-Gen oral After that, we place 
th0 report on the Table of the House.

Sir, I think 1 have covered almost 
all the points.

Shri Narayanankutty Menon: There
is just one point.

Mr. Speaker: Let him finish.

Shri Mohiuddin: Sir. I have finish­
ed.

Dr P Subbarayan: Sir, I want to
say a few words. Shri Alva is not 
her(. unfortunately. He referred to the 
chairman and the general manager. 
As the Deputy-Speaker said and as 
you yourself Sir, have said, we should 
not refer to particular officers. No 
do; 1b 4 the name* was not given hut 
everyone in the streets knows who is 
the general manager of the IAC and 
who is the chairman of the IAC. I 
think is is my duty to tell the House 
that as far as the general manager is 
concerned. I am glad that Shri Alva 
complimented him No doubt he has 
done very well. We have nothing to 
do with what happened in the Air 
Force; we have nothing to do with the 
Air Force: they lent this officer kindly 
to us and we are grateful to the Air 
Force for having lent this particular 
officer The chairman ha«i done very 
well indeed and we have continued 
him because inspite of his having gone 
to another department, he is still cap­
able of doing this work and, in my 
opinion, is doing it quit* satisfactorily. 
He know* the working of the IAC and 
it is good that my hon. colleague, the 
Minister of Food 4and Agricuture 
agreed that he should continue as 
Chairman of the TAC Of course things ,
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will change in course of itime when we 

find we hav,e got somebody who can 
take care of it so that the additional 
responsibility ot this officer is not too 
much for him. 

Again, I would like to say that as 

.far as the internal ional air lines are 
concerned. we have got planes which 
are comparable <to planes �un by the 
other services. In fact we are run­
ning the same planes as most of the 
international airlines are running. O! 
.course we would like to run a Boeing 
also on the Sydney route but it is not 
po,;sible for us to do so because all 
that we could get with the loans and 
with the Government's h0lp was six 
Bocings. The other +wo hP deli­
vered, as my J1on. collc·abu. .... 'l..A.p1ained, 
in 1962. So, we may have to run some 
Constellations and othe1·s on the Aus­
tralian and Singapore routes. 

Wilh regard to the Indian Airlines 
Cocporation, we al'e trying to do the 
best we can to get planes to replace 
the Dakotas. We have not been silent 
over it and the purchase of tlhc fi vc 
Fokkers was due to the fact that we 
had not pressurisEd modern planes in 
our internal servic,es, especially on the 
Assam side, which my hon. friend 
Shri P. C. Borooah---J am glad- appre­
ciat<>d. At the same time we had an 
inten Lion to have a civilian aircraft 
factory. But ,after due c:msideration, 
the Planning Commission felt that 
there was no .room for ttv� iac.�'),ries in 
this ,country and, as nlrc>0 ,Jy Avro 748 
was bein<( manufactured by the De­
fence Mi.1istry, we migltt wait to see 
what the results would be. But o! 
course ;r we did have a cjvilLJ."1. aircraft 
factrry, we could r.ot ha,·e it for 
merely the plar.cs which would be re­
quired by the IAC. We knew we will 
want a market ,or th"" �.,..·ra planes we 
produced. A factcry will not be pro­
fitable, I was told b,· the advisers who 
came, unless at least l bO planes are 
manufadtured. Of course, fortunately, 
we had the backing of the Corporation 
that they would tt able to sell these 
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planes outside and they proved to us 
also that they could dispose of 
it and even get the foreign exchange 
which may be needed, repaid out of 
the sales of these aircraft. In spite of 
it, after due consideration, they telt 
that there was no place for two fac­
tories and therefore we must patiently 
wait to s�e the performance ol Avro 
748. I know people have their own 
doubts about it; I do not want to 
enter into this controvc, -v because I 
have an opinion of my own on this 
aircraft that arc to be produced. But 
at Lhe same t.tme, the Government is 
one and the decision of the Govern­
ment is as much !'ny decision as that 
of any member of the Government. 

Shri Narayanankutty Menon: When 
do you propose to get it--Avro 748-
for service? 

D•. P. Sullbarayan: I told him that 
it is not possible to i;:ive a date. As 
there are so many factors Pntering 
into this, it is n0t pos.siblc for us to 
find out what exactly happened at the 
other end, r•1t at the same time, as I 
said, a decbion of the Government 
must be taken by the Member of the 
Government because the decision of 
the Government is o! the Government 
as a whole of which I am o.lso a part. 

1-hl'i Morarlt:i: Has the w�ight of 
Avro 748 increased by 3,000 lbs. 
and therefore the ir.itial advantage has 
become comparatively less? 

Dr. P. Sl!l:barayan: I do not know 
a1: much as my 11011. friend dces about 
these load factors, but all this has 
been considered before the Govern­
ment came to the decision. 

Shri Narayan.ankutty Men<m: Tho 
free weight is 3,000 lbs_ 

Dr. P. Subbarayan: Th�t, J- another 
thing. My hon. friend from this side 
was thinking of pay-load, and the hon. 
Member on the opposite side is think­

ing of the- cost being £ 3,000 more 

.. 
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and all that. That is what I under­
stood him to say. These are two 

.different factors altogether. 

Mr. Speaker: Order, order. The 
.hon. Member must get up and put 
.a question, and nol speak while sit­
ting. 

Dr. P. Subbarayan:  Therefore, I 
.hope that the House rc:ilises that what 
i• being ctone for these two Corpora­
,i,:n, is 111 the best interests of the 

-country. 

Some hon. :Members mentioned 
about the strike. It is true that there 
was a strike, but there were factors 
.leading to strike and I think they will 
.admit that the Governmcn,t and the 
Corporation managed the strike as 
well a; it could be done by anv indi­
vidu"l concerned. If my hon. friend 
Shr, Narayanankutty Menon was in 
charge of it, I do not Lhink he could 
have c..une better. 

Shri Nagi R.eddy : The Government 
have done better; not the manage­
ment. 

Dr. P. Subbarayan: The Govern­
ment and the management together 
did h; not only the Government. 

Shr, Naraya.nankutty Menon: I 
would not have handed over a free 
ticke; b ,he arbitrator. 

Dr. P. Subbarayan: I want also to 
pay f. tribute to Mr. J. R. D. Tata be­
caus� he is the real person who has 
brow:;· ,t t.he AII to the stage in which 
it is today, and I would be very sorry 
to lc_<c him if ai any time he does 
decide to go, but fortun.atelv for us 
he has decided to remain, and I am 
really izrateful to Mr. Tata for thls. 
I am sure the House will realise that 
the Government are doing the best 
they can by the air services and are 
bringing crerut fo our international 
as well as our internal air •en>ices. 

Shri Narayanankutty Menon: One 
-of my points was answered by the 
llon. :Minister and two important 

Corporation 

points were not am;wered. One point 
is--this has not been, answered-in the 
inter.national market aviation fuel is 
available at 60 per cent of the cost of 
the oil supplied b:v the Wes.tern oil 
companies. The IO...:: has started im­
porl ing fuel :,j!. I want to know 
whether any st<eps are taken by the 
IAC and ihe AII-to get their :iviation 
fuel at a cheaper cost-avial'on fuel 
of superior quality. 

Secondly there is a cut-throat com­
petition i,n ' certain place.,, l.,y the pri­
vate airlines agaiinst the IAC. I want 
to know whether steps are t nken to 
abolish these private services. 

Thirdly, Government have invested 
Rs. 36 lakru; in the ·.-training of com­
mHcial pilots. What steps are 1aken to 
absorb them? 

Lastly, the .price of articles in tbe 
restaurant is exorbitant, when com­
pared to the prkes even at tl.e res­
taurants in international air-ports 
elsewhere. What steps arc bebg taken 
to cut do,wn the prices, especially at 
least the price of a cup of tea? 

Dr. P. Subbarayan: I do not think: 
catering has anything to do with 
thes·e reports which are under discus­
sion. Secondly, about the ;purchase 
of fuel oil, naturally my hon. friend 
on the other side would like to pur­
chase oil from Russia. 

Shrl Nagl Reddy: If it is cheaper; 
not i1 it is costly. 

Dr. P. Subbarayan: They wodd like 
to buy it in the competitive ma:rket, 
as they call it. But we think there 
may be something attached to it! It is 
like the Trojan horse, an.cl we may 
not like to carry it. 

� Then, he referred to private airlines 
for which we are giving licence. We 
give them licence because they are 
doing &<>me useful work which can­
not be done by ourselves like carry­
ing food and food-dropplng for our 
soldiers. We have not got enough 
planes for this purpose. These private 

.. 

... - . 

.. 
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planes take the risk. Some of our air 
pilots were not quite prepared to 
undertake this risk and in fact we 
have lost one of our best pilots in this 
air-dropping. Therefore, if the private 
companies are willing to do the ser­
vice, I think we should welcome it, 
and that is the reason why we are 
giving permits, and they are under 
strict surveillance also.

Shri Sinhansan Singh: The Govern­
ment have said that the feeder service 
system was tried and it was found 
to be a failure. Are they prepared to 
give these services to private compan­
ies who will run them at their own 
risk? The private companies are pre­
pared to do it. The G overnm ent cruld  
then make the people air-minded. If 
the Government cannot do it, if they  
cannot afford to do it, w h y nnt give  
it to the private companies?

Secondly, in Gorakhpur the Govern­
ment are investing- a lakh of rupees 
in constructing the aerodrome build­
ings. In this budget also you have 
provided Rs. 50,000 for lighting the 
aerodrome. Why are you spending 
the money and not having air service?

Dr. P. Subbarayan: There mav be 
something behind spending the money. 
The hon. Member will rest satisfied 
with the hope that the service may 
come.

Shri D. C. Sharma: Anyone who
has listened to this debate coolly and 
calmly will come to the conclusion that 
the compliments that we have been 
paying to the IAC and All are just 
formal compliments. There is hardly 
any aspect of their working that has 
not come under scrutiny and under 
grave criticism. There is hardly any 
aspect to which any satisfactory ans­
wer has been given. All the same, I 
would say that two persons have 
emerged very gloriously out of this 
debate and a reference has been 
made to them by Shri Alva. Other­
wise, we have found fault with both 
these Corporations on almost every 
score.

Corporation and the 
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Corporation
I am afraid that this is not the im­

pression that I wanted to give to the 
public or to the House. I agree with 
my hon. friend, Dr. Subbarayan, that 
these Corporations have done well. 
They are like two sisters; since I have 
no sisters, of mine, I think very kind­
ly of sisters. But the fact of the m at­
ter is, how long are we going to keep 
these two pale, anaemic, bloodless 
sisters going? How long are we going 
to supply thorn with oxygen and trans­
fusion of blood? IIow long are we 
going to do it? Here is the BOAC 
which has reaped a profit of 12 per 
cent, and th r fTgfUres run into crores. 
But h»re is our Corporation which can­
not oven pay its way. T ’mt is the 
point I want the hon. Minister to .iOte 
and I hope that will be examined.

I do not want to say anything about 
the board of directors. But I think the 
cat is out of  the bag. These  two 
boards are a family concern. Five 
p e r s o n s  from one board are on the 
other board and vice versa. I want 
that thccc boards should not have that 
sort of intermingling of interest. I 
think each board should be indepen­
dent and they should not give the im­
pression of a private limited company, 
with the members of the same family 
on so many boards.

The third point I want to make is 
this. I do not want to go into details, 
but I want that the hon. Minister 
should scrutinise the appointments 
which have been made by the All and 
al^o the administrative appointments 
of the IAC and see what kind of per­
sons have been appointed. I may be 
thought of as raising a question of re­
gionalism; somebody might say that 
I am raising a question of casteism, 
nepotism or indirect pressure. I do 
not want to enter into that sort of 
thing. But I want the Minister to 
scrutinise the appointments. If he 
does that, he wil? And very very—T do 
not want to use the word 'sensational* 
—interesting revelations I want that 
these two Corporations should be run 
in the interests of our country and the 
whole nation, the whole of this great
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sub-continent and not in the interests 
of a State, community or a few per­
sons. I do not want this to happen. 
Therefore, I would request the Minis­
ter to look into it.

Lastly, I want that a parliamentary 
committee should be appointed to go 
into the question of these Corporations 
and they should suggest improve­
ments.

In the end. Sir, I say that I do not 
yield in my admiration to anybody so 
far as those two Corporations are con­
cerned. But I would also say that 
these two Corporations can give a 
better account of themselves, if we 
change the board of directors, if wo 
change the rules and regulations gov­
erning appointments^ if we change the 
whole set-up, if we tell them that they 
are not going to live upon the vita­
mins of loans, the vitamins of subsi­
dies and the vitamins of loan-free 
capital. If you tell them that, I think 
they would do better. I am sure the 
Minister wil kindly look into it

As I have said, I have also been 
travelling by railways and occasional 
ly by air. I find that oi4r services 
compare very favourably with the 
service in other countries. I think 
there are only throe or four service* 
by which I have yet to travel; other­
wise I have travelled in almost all 
the services in the world. I am happy 
to gay that our services compare very 
well with the other services. But I 
would say. Sir, if you remove these 
flaws in the ointment, I am *ure the 
Corporations will yield better divi­
dends in terms of money, better divi­
dends in terms of labour relations, 
better dividends in terms of service to 
the country.
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0/  the Indian Airlines 

Corporaaon and the 
Air-India International 

Corporation 
Shri Joachim Alva: Just one point, 

Sir. Shri Sharma—I do not know 
whether he raised that point in his 
speech—said that he wants a Parlia­
mentary Committee to be appointed. 
That is a major point that he has rais­
ed. We did not get a chance to talk 
about it. I rtfust say it is not suitable 
at present and we should not have 
a Parliamentary Committee going into 
these affairs at present (Interruption).

Mr. Speaker: Order, order. I am
not going to allow any more discus­
sion. Hon. Members, whoever wants 
to speak, must get up and then speak.

I must now put the motions to the 
vote of the Mouse. The question is:

‘That this House takes note of 
the Annual Reports of the Indian 
Airlines Corporation and the Air- 
India International Corporation for 
the year 1958-59, laid on the Table 
of the House on the 21st Decem­
ber, 1959/’

The motion w a s  uriopted.

Mr. Speaker: I shall put the otftat
motion also. The question is:

‘That this House takes note of 
|*he Annual Reports of the Indian 
Airlines Corporation and the Air- 
India International Corporation for 
the year 1959-00, laid on the Table 
of the House on the 14th Decem­
ber, 1900°

The motion was adopted.

18.41 hrs

The Lok Sabha then adjourned till 
Eleven 0/ the Clock on Wednesday, 
April 26, \96\/Vaisakha 0, 1883 (Sara).




